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22.08.200@ Present: Hon'ble Sri K.V. Sachidanandan -

Vice-Chairman.
4 Heard Mr D.X. Das, learned Counsel
! for the Applicant and Mr G. Baishya,
ﬁlearned Sr. C.G.8.C. for
" { India.

the Union of

{ - Iasue (notice to the Respondents.

{ The Applicant will take steps for process {
I for Respondent Nos. 5 to 10. /

~_ [

Post on 26.10.2006.

P R i e et

Vice-Chairman

. 1

fmb/ {

26. 10.200q Present: Hon’ble Sri K. V. Sachidanandan
' { Vice-Chairman.

{ Await | service Post on

{ 20.11.2006. It is stated that notice has

Vice-Chairman

report.

already been issed.

fab
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O.A. No. 212/2006

0766

20.11.2006 Present: Hon’ble Sri K. V. Sachidanandan

—f———-———'—"--—_—-—_-— 3 )
. Vice-Chairman.
‘(“' v, .
/NOL e S | : |
. Y7 - The Applicant is presently working
' At el _ .
5 RNATT o as Assistant Commissioner in the
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Navodaya Vidyalaya Samiti and he has

challenged the seniority list. The Applicant

submitted repeated representations to the

“respondents, which has 'not been settled,

but the respondents éetﬂ.ed the dispute

mechanically. The Applicant has long

\ awaﬁ»to,« go, if the seniority has been fived.

Considering the issue involved, I am

of the view that Q.A. is to be admitted:

+v Admit. Six weeks time is granted to file
reply statement. Pogt on 09.01.2007.

- % ’ \__/

Vice-Chairman

[mb/f )

2% - . ‘ ' .
Se1.2007 Mr.D.K.Das, learned counsel for
| the applicant seeks for time to file
re joinder to the reply sta{:ement filed
by the respcndents., /et it be done,
post on 9.2.2007.

vice ech alrman
bb

9.2.2007 Post the matter on 1.3.2007. In

PR B g

the meantime Apl;licant shall file

rejoinder.

o i oo Rl oo 4 | L

Vice-Chairman

)
!
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O.a. 212 of 2006

143.07, Re_)()indeb, has nct been file.- vghér
time is grante\d to tile re Joinder, "post

the matter on \1503 07. L/
e \ |

"
Member L Vice-Chairman
! t
1m !
15 43,07 , pEouUnse, fortthe _applicant has

submitted that pleadings are cops""" °
post the matter before the p =% availa-

w\\ o b@e Division Bench, //[/

» //' = i Chairman
., Member VA 7ice-Cha

N

1m ™
N
.
.

23.4.2007  Present: "Th_c Hon’ble Mr. G. Shanthappa
Mexber (J)

\ .
The Honwje Mr. G. Ray, Member (A)

Learned Couﬁ8§' for the Applicant
Mr.D.K.Das and Mrs.ﬁ.S.GI{oudhuxy, learned
counsel for the Respondents have filed their
letters of adjournment.

The request of the learned COUJ].SCI is
considered and the case is adjourned.

Post before the next Division Bench.

R ' ember (A) : Member {J)

/bb/

08.05.2008 None appears for the Applicant nor the

dhe cose (s peady
%Y MMIW‘?

%’@g

B _ . Lin

Applicant is present. However, Mrs.
M.Khound, advocate, is present in Court for
representing the Respondents. On being
mentioned on behalf of Mr.D.K.Das, learned
counsel for the Applicant, this case stands

adjourned and to be taken up on 16.05.2008.

(yhh%m‘ {M.R.Mohanty)

Member(A) ‘ - Vice-Chairman

M
£
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w \)\(\&\' }g\/ djf record.

@A,Nao?/;z/pzmé
A

z \Qdo - 16052008  Heard Mr DXK. Das, learned Counsel
4(\{0 appearing for the Applicant, and Mrs M.

N\

- lawyers appearing for the Respondent
Organisation, and perused the materials on

d‘J(}J sé’l /\ " Khound, learned Counsel representing the .

¢ For the reésqns recorded separately,
% this O.A. is disposed of. No costs. .

o@iimm) | (M.R. MShanty)
Member (A) Vice-Chairman

fo /S nkm



o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.AN 0.2 12 of 2006

DATE OF DECISION: 16.05.2008

Shri V. Venkata Reddy eeeenn Applicant(s)
Mr D.X. Das and Mr D. Duara : Advocate(s) for the
. : Applicant(s)

-~ Versus -~

Union of India and others - SR Hés’pondent(s}a
Mr K.N. Choudhury, Mrs R.S. Choudhury, Advocate(s) for the
Mr K. Barthakur and Mrs M. Khound. , Respondent(s)
.(‘ORAM

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE P}RMAN
THE HON’BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers </No~
may be allowed to see the Judgment? ' )eg /

2.  Whether to be referred to the Reporter or not? /Yes/N\é

3.  Whether to be forwarded for including in the Digest
Being compiled at Jodhpur Bench and other Benches? }ZeslNo

4.  Whether their Lordships wish to see the fair copy =
of the Judgment? YesfNo

}hairmanlMé%




JENTRAL ADMINIST RATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.212 of 2006

Date of Order: This the 16* day of May 2008

The Hon’ble Shri M.R. Mohanty, Vice-Chéirman

The Hon’ble Shri Khushiram, Administrative Member

Shri V. Venkata Reddy,

S/o V. Vnkata Reddy (Late),

C/o Times of India, Rynjah,

Shillong-793164, Meghalaya. e ..-.Applicant

By Advocates Mr D.K. Das and Mr D. Duara.

2A.
' Navodaya Vidyalaya Samiti,

- Versus -

The Union of India, represented by the

Commissioner & Secretary to the Government of India,
Ministry of Human Resources Development,

A-36, Kailash Colony, New Delhi-110048.

Navodaya Vidyalaya Samiti

(An Autonomous Organisation of

Ministry of Human Resource & Development),
Represented by the Commissioner,

Indira Gandhi Stadium,

L.P. Estate, New Dethi-110002.

The Deputy Commissioner (Personnel),

Admn. Block, IGI Stadium, 1P Estate,
New Delhi-110002.

The Deputy Commissioner

- Navodaya Vidyalaya Samiti,

Regional Office,
Nongrim Hills, Shillong,
Meghalaya-793003.

Sri S.N. Bhatt

Assistant Commissioner,
Regional Office,

Navodaya Vidyalaya Samiti,

y
, &
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B.C.R. Mohanani - .
Assistant Commissioner,
Navadaya Vidyalaya Samiti,
Regional Office,

‘Bhopal.

Sri Akhilesh Bihari Bharadwaj
Assistant Commissioner,
Navodaya Vidyalaya Samiti,
Regional Office,

Shillong.

Sri Rakesh Kumar Kaushal
Assistant Commissioner,
Navodaya Vidyalaya Samiti,
Regional Office,

Jaipur.

Sri Tula Singh Dasila

_Principal,

Shivpur Navodaya Vidyalaya,
P.O. Lohicha, Dist. Pilibhit,
U.P.-262001.

Dr P.C. Goswami

Principal,

Jawahar Navodaya Vidyalaya,
Muhadevpur, Lohit District,

Arunachal Pradesh-792105.
. Dr Nagendra Nath Singh

Assistant Commissioner,
Navodaya Vidyalaya Samm
Regional Office,

Patna.

aaaaaaaaa

By Advocates Mr K.N. Choudhury, Sr. Advocate,

Mrs R.S. Choudhury, Mr K. Barthakur and -

Mrs M. Kh@““)—f/
O

SI262300503300

Respondents

TN
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OR DE R (ORAL)

M.R. MOHANTY, VICE-CHAIRMAN

Heard Mr D.K. Das, learned Counsel appearing for the
Applicant and Mrs M. Khound, learned Counsel representing the
lawyers appearing for the Respondent Organisation and perused the

materials placed on record.

2. The Applicant came on députat:ion t;o Navodaya Vidyslaya
Samiti (NVS for short) and, ]a:ber, was absorbed in the services of the
Samiti. It is stated by Mr D.K. Das, learned Counsel appearing for the
Applicant, that for the reason of Clause 5 of the NVS Rules, the
seniority of the Applicant should have been counted from the date he
recei\}ed equivalent post in his parent cadre. The said Clause 5 of the
NVS Rules has been extracted in para IV.9 of the O.A.; which reads as

under:

“Clause 5. FIXATION OF SENIORITY

The seniority of the person absorbed
permeanently in the NVS in the grade in which he is
absorbed, shall be counted with effect from the date of his
absorption in the Samiti. In case, however, such a person
was already holding a post in the same or eguivalent
grade on regular basis in his parent department, he will
be entitled to the benefits of such regular service in the
grade for fixation of his seniority. In the later case the
officer will be given seniority from:-

- the date from which he has been holding the
post on deputation, or

- the date from which he has been appointed on
regular basis to the same or equivalent grade
in his parent department.

- Whichever is later.

The seniority fixed in the above manner will not, however,

effect the regular promotions. The seniority fixed in the
Samiti will, therefore, be operative only in ﬁlli%



vacancies in the higher grade occurring after the date of
absorption.
EXPIANATORY NOTE

: The crux of the rule is that the seniority of the
i person absorbed permanently in the Samiti will take effect
from the date of his permanent absorption. There is,
~however, a relaxation for the person who was already
holding the post in the same or eqguivalent grade in his
parent department before coming over to the deputation
post in the Samiti. In his case, his seniority will take effect
from the date of his deputation in the Samiti. Similarly
where a person has, subsequent to his coming on
deputation to the Samiti, got regular promotion in the
same or equivalent post in his parent department, his
seniority in the post will be taken from the date of his such

regular promotion to the post in his parent department or
the date of his deputatxon, whichever is iater

3. 'Raising the grievance to grant him seniority from an
‘a‘ntérior date and to revise his position in the gradation list drawn by
NVS, the Applicant apparently submitted representations repeatedly. |
- However, when hé was granted prombﬁon to Assistant Commissioner, |
t.h,e_. prayer of the Applicant to refix his sala.ry-was turned down.
- Therefore, he has approached this Tribiérial by way of filing the

present O.A. under Section 19 of the Administrative Tribunals'Act,

1085.

4. The respondents have filed a written statement contesting
the case of the Applicant and by filing a rejoinder the Applicant has
raised certain points; which, as per Mr D.K; Das, needs consideration
of the NVS. In course of hearing Mr D.K. Das has m;}déva prayer to
ask the NVS to consider the grievance of the Apphcant by keeping in

mind the provxstons of Rules of the NVS.

. In the aforesaid premises, without entering into the merits

of this matter, the case is disposed of with grant of liberty to the

Applicant to represent his case in a properly constituted

O
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‘ representation:to the Respondents/NVS. If any such representation is

made by end of May 2008, then the respondents would do well in
considering the same and grant he_cessary relief to the Applicant as

due and admissible under the Rules.

: o5 ©F =
( KHUSHIRAM ) (M. R. MOHANTY )

ADMINISTRATIVEMEMBER VICE-CHAIRMAN



AT
SRRTE oxw T erfogny ’
Central Acm.asticnie Loibunl ﬂ/

, 1RSI
BEFORE THE CEF:JTC%W ADMINSTRATIVE TRIBUNAL
GUWAHAT-BENCH, GUWAHATI _ |

0.A. No._<Ll 2 of 2006 ".
Shri V. Venkata Reddy ... Applicant {
- VERSUS -
Union of India & Ors. ...Respondents. f
|
INDEX 5
SL.NO. PARTICULARS PAGE
1. SynopsisiList of Dates _
2 Application 1-13
3 Verification 14 -
4 Annexure - A . 15
5 ~ Annexure - B 16-17
6 ~ Annexure - C ' 18
7 Annexure -D 19 _
8 Annexure - E 20
9 Annexure - F 21-27
10 Annexure - G - 28
1. Annexure - G-1 ‘ ) 29-30
12. * Annexure - H 31-35
13 Annexure - -1 . 36-38
14. Annexure - 1-2 _ 39-41
15. Annexure - J 42-45
16. Annexure - K 46-49
17. Annexure - L 50
18. Annexure - M 51-53 -
19. Annexure -N 54-61
20. Annexure - O-1 62
21. Annexure - 0-2 : 63 e
22. Annexure - P 64-68
23. Annexure - Q 69 )
Filed by
Debasrs Dinara.-
—
Advocate



31.07.1980

04.07.1988

18.05.1989

21.06.1990 &
20.09.1990

20.10.1992

27.10.1992 &
07.11.1992

Rules for
Absorption

SYNOPSIS/LIST OF DATES

The Applicant joined the Andhra Pradesh Residential Educational
Institutions Society (Regd.) (hereinafter referred to as APREI in short) as

Trained Graduate Teacher.

The Navodaya Vidyalaya Samiti was pleased o offer the Applicant an

appointment on deputation basis for a period of 3 years and- accordingly,

the Applicant joined at the post of Principal on 19.07.1988.
(ANNEXURE - B, Pg. 16)

The APREI Society vide its Order dated 18.05.1989 was pleased to
promote the Applicant to the post of Principal from the post of PGT w.e f.
21.10.1988.

(ANNEXURE -C, Pg. 18)

The Navodaya Vidyalaya Samiti proposed to absorb the Applicant
permanently the post of Principal w.e.f. 01.07.1990 and the same was
accordingly done vide Office Order dated 20.09.1990.

(ANNEXURE - D & E, Pg.19820)

The seniority fist of officers in the grade of Principal as on 31.12.1991 was
published by the Navodya Vidyalaya Samiti and the name of the Applicant
figured at SI. No. 109. However, the names of the Respondent Nos. 4 to
10 along with several others figured above the name of the Applicant
despite the fact that they had been confirmed/absorbed in the Samiti
subsequent to the absorption of the Applicant.

(ANNEXURE - F, Pg.21)

The Applicant, being aggrieved by such impugned fixation of seniority,
immediately represented to the authorities and sought for clarification.
(ANNEXURE - G & G-1, Pg.28829)

The Navodaya Vidyalaya Samiti Rules with regard to absorption
categorically lay down that the seniority of a person would take effect from
the date of his permanent absorption in the Samiti. However, if the person

is already holding a post in an equivalent grade in his parent department

before coming to deputation, the seniority will take effect from the date of

such deputation OR if the person gets regular promotion in the same or

%
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30.10.1999 &
04.10.2000

21.04.2003

07.05.2003

03.11.2003

19.11.2003

19.04.2005

equivalent post in his parent department after coming on deputatién, his
seniority will take effect from the date of such regular promotion to the
post in his department. | "

‘ (ANNEXURE — H, Pg. 31)

The Applicant once again submitted a representation to the authorities for
fixation of his seniority w.e.f. 21.10.1988, i.e., the date from which he got
promotion in his parent department to the post of Principal. However, no
response was forthcoming.

(ANNEXURE - I-1 & I-2, Pg.36&39)

The Navodaya Vidyalaya Samiti forwarded a tentative seniority
list of Principals as on 01.04.2003 and accordingly, asked for
corrections, if any, from the incumbents. In the said impugned

tentative seniority list a “deemed date of absorption” was taken

with regard to almost 18 Principals, although it was categorically ‘

mentioned that they had been absorbed in the Samiti subsequent to
the absorption date of the Applicant. And accordingly, the names
of such 18 persons, which included Respondent Nos. 4 to 10, were
placed.above the Applicant in the said seniority list.

(ANNEXURE - J, Pg.42)

The Applicant immediately submitted a representation against the said
impugned tentative seniority list.
(ANNEXURE - K, Pg.46)

The Navodaya Vidyalaya Samiti (for the first time) informed the Applicant

through this impugned letter that his representation dated 07.05.2003

could not be acceded to and as such, the same stands rejected.
(ANNEXURE - L, Pg. 50)

The Respondent authorities, after rejecting the claim of the Applicant,
without actually addressing his grievances, published the final seniority list
of Principals as on 01.04.2003. As such, names of the Respondent Nos.
4 to 10 remained above the Applicant despite the fact that his date of
absorption in the samiti was earlier to the said Respondents.

(ANNEXURE - M, Pg. 51)

The Applicant once again submitted a detailed and comprehensive
representation against the impugned action of the authorities of wrongly
fixing his seniority.

(ANNEXURE - N, Pg. 54)



.

1.08.2005 &
08.08.2005

31.08.2005

19.07.2006

The Respondent authorities vide Office Order dated 22.07.2005 were
pleased to promote the Applicant to the post of Assistant Commissioner
and accordingly, the Applicant was released on 01.08.2005 and he joined
at his new place of posting at Regional Office, Shillong on 08.08.2005.

' ' (ANNEXURE - O-1 & O-2, Pg.62&63)

The Navodaya Vidyalaya Samiti held a Grievance Redressal meeting and
vide impu;;ned Order dated 31.08.2005 enclosed a list wherein it was’
mentioned against the name of the Applicant that the grievance had been
settled and the Applicant had been promoted as Assistant Commissioner.
The Applicant humbly states that the said impugned Order completely
violates the rights guaranteed to him by the Constitution of India, in as
much as, the contention of the Applicant has never been addressed by the
Respondent authorities in its proper perspective, besides the fact his
promotion was not as a consequence of his grievance being settied.
(ANNEXURE - P, Pg. 64)

The Applicant, after reééiving the impugned Order dated 31.08.2005 on
17.03.2006, immediately represented to the. authorities stating that his
grievance has not been settled and merely promoting-him to the post of
Assistant Commissioner does not émount to re-ﬁxafion his seniority.
(ANNEXURE - Q, Pg.69)

Hence, the instant application.
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ORIGINAL APPLICATION NO. 21 212006
BETWEEN
Sri V. Venkata Reddy,
Son of V. Venkata Reddy (Late)
C/O Times of India, Rynjah,
Shillong - 793164, Meghalaya..
.. APPLICANT

-AND -

1. The Union of India,
Represented by the
Commissioner & Secretary to the Govt. of India
Ministry of Human Resource Development.
A-39, Kailash Colony, New Delhi-110048

2. Navodaya Vidyalaya Samiti,
(An Autonomous Organisation of Ministry of
Human Resource & Development)
Represented by the Commissionef,
Indira Gandhi Stadium,
|. P. Estate, New Delhi - 110002

2A.The Deputy Commissioner (Personnel),
* Navodaya Vidyalaya Samiti, ,
Admn.Block, 1GI Stadium, IP Estate,
New Delhi-110002.

3. The Deputy Commissioner,
Navodaya Vidyalaya Samiti, Regional Ofr ce,
Nongrim Hills, Shillong,
Meghalaya - 793003

4. SriS.N. Bhatt,
Assistant Commissioner,
Regional Office, Navodaya Vidyalaya Samiti,
Pune.

5. B.C.R. Mohanani,
Assistant Commissioner,
Navodaya Vidyalaya Samiti, Regional Office,
Bhopal.

6. Sri Akhilesh Bihari Bharadwaj,
. Assistant Commissioner,
Navodaya Vidyalaya Samiti, Reglonal Office,
Shillong.



_ Sri Rakesh Kumar Kaushal,

Assistant Commissioner,
Navodaya Vidyalaya Samiti, Regional Office,
Jaipur.

. Sri Tula Singh Dasila,
Principal,

Shivpur Navodaya Vidyalaya,
P.0. Lohicha, Dist. Pilibhit,
U.P. - 262001

. Dr. P.C. Goswami,

Principal,

Jawahar Navodaya Vidyalaya,
Mahadevpur, Lohit District,
Arunachal Pradesh - 792105

. Dr. Nagendra Nath Singh,
Assistant Commissioner, ,
Navodaya Vidyalaya Samiti, Regional Office,
Patna.
... RESPONDENTS.

(The Respondent Nos. 4 to 10 may be served through the Respondent No. 2)

DETAILS OF THE APPLICATION

PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION IS MADE:
The instant application has been preferred against the impugned action of the

Respondent authorities of not addressing the grievances of the Applicant with regard to
his ‘Seniority’ and consequent promotion, which has been fixed below his juniors,
despite having represented on several occasions. Through this application, the
Applicant further challenges the impugned order dated 31.08.2005 issued under Memo
No. F. No. 1-152 (Grievance) NVS (HR)/2005-06 by the Deputy Commissioner, (H.R.)
wherein it has been stated that the grievance of the Applicant has been settied

consequent to his promotion to the post of Assistant Commissioner.

JURISDICTION OF THE TRIBUNAL: e
The Applicant declares that the subject matter of the application is well within the

jurisdiction of this Hon’ble Tribunal. L

LIMITATION: ,
The Applicant further declares that this application is filed within the limitation period
prescribed under Section 21 of the Administrative Tribunals Act, 1985.

FACTS OF THE CASE.
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V.1

V.2

V.3

V.4

That, the Applicant is a citizen of India and is a permanent resident of Hyderabad in the
State of ‘Andhra Pradesh and as such is entitled to all the rights, privileges and
protection guaranteed to the citizens of India under the Constitution of India and the

laws framed thereunder.

That, the Applicant, who is a Post Graduate in Telugu and also holds a Master of
Education degree in first class, was initially appointed as a Trained Graduate Teacher
in the Andhra Pradesh Residential Educational Institutions Society (Registered)
(hereinafter referred to as APREI in short)  in the year 1980 and accordingly the
Applicant joined and discharged his service there since 31.07.1980.

That, subsequently the Applicant also rendered Administrative Services in the APREI
from 31.10.1984 to 18.07.1988. While the Applicant was rendering his services thus,
the Navodaya Vidyalaya Samiti (hereinafter referred to as NVS in short) vide letter
under Memo No. F.1-44/88 _ NVS dated 04.07.1988, was pleased to offer the
Applicant an appointment on deputation basis for a period of 3 (three) years.

Accordingly, the Applicant accepted the said offer and joined as a deputationist in the

NVS on 19.07.1988 and was posted at Navodaya Vidyalaya Peddapuram, East
Godavari district, Andhra Pradesh.

Copy of a Certificate dated 07.04.1990 issued by
the Secretary, APRE} with regard to the service
period of the Applicant and a copy of the
Appointment order on deputation basis dated
04.07.1988 are annexed herewith and marked as
ANNEXURE-A & B respectively.

"

That, the Applicant deems it pertinent to mention herein that the APREI Society is an
autonomous body in the Andhra Pradesh Government under the Chairmanship of the

“Hon’ble Education Minister, Government of Andhra Pradesh. It is further pertinent to

mention herein that while the Applicant was on deputation to the Navodaya Vidyalaya
Samiti from July, 1988, the parent organization of the Applicant, i.e. the APRE| Society,

- vide an Order issued under Memo No. Proc.Rc. No. 9/A1-2/88 dated 18.05.1989 was

pleased to promote the Applicant to the post of Principal from the post of PGT with
effect from 21.10.1988. Be it stated herein that a copy of the said Order dated

18.05.1989 was duly communicated to the Respondent authorities herein for their
information.

A copy of the said order dated 18.05.1989 issued
by the Secretary, APRE| Society is annexed
herewith and marked as ANNEXURE-C.
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That, the NVS being satisfied with the services of the Applicant, vide a memorandum
issued under No. 3-Il (5)/90-NVS (Esstt) dated 21.06.1990 proposed the Applicant to
be absorbed permanently in the post of Principal in NVS with effect from 01.07.1990.
The Applicant was accordingly requested to intimate his willingness or otherwise to be
absorbed in the Samiti. The Applicant subsequently intimated his willingness to be
absorbed in the Samiti and the Deputy Director, Adminiétration vide Office order under
Memo No. 3-1(5)/90-NVS {Esstt) dated 20.09.1990 was pleased to inform the Applicant
that consequent upon his resignation in his parent department the Applicant was
absorbed permanently in the Samiti in the post of Principal with effect from 01.07.1990.
Be it stated herein that the said order categorically mentioned about the fact that the
Applicant had submitted his resignation from the post of Principal held by him in his
parent department. ‘

Copies of the said orders dated 21.06.1990 and
20.09.1990 are annexed herewith and marked as
ANNEXURE- D & E respectively.

That, in the year 1992 a seniority list of officers in the Grade of Principal as on
31.12.1991 in the NVS was published and was circulated vide Memo No. 8-2/91-NVS
(ESTT) dated 20.10.1992. The name of the Applicant in the said list figured at Si. No.
109 and it was categorically stated that the date of absorption/confirmation of the
Applicant in the Samiti was 01.07.1990. However, to the utter shock and surprise of
the Applicant, the names of several persons who had been confirmed/absorbed in the
Samiti subsequent to the Applicant, figured above his name in the said seniority list. Be
it stated herein that the name of the Respondent No. 4 was at SI. No. 31, Respondent
No. 5 figured at SI. No. 48, Respondent No. 6 at SI. No. 94, Respondent No. 7 at Sl.
No. 97, Respondent No. 8 at Sl. No. 100, Respondent No. 9 at Sl. No. 103 and
Respondent No. 10 at SI. No. 104,while the Applicant's name figured at SI. No. 109. A
bare glance at the said seniority list so published clearly revealed that the date of
absorption of the said persons in the Samiti was subsequent to the absorption of the
Applicant.

A copy of the said seniority list in the grade of
Principal as on 31.12.1991 is annexed herewith
and marked as ANNEXURE - F.

That, being highly aggrieved by such impugned fixation of seniority in the Grade of
Principal, the Applicant immediately thereafter approached the authorities by a
representation for clarifying the Rules with regard to absorption in the Samiti and the
consequent fixation of seniority. The Applicant further sought clarifications regarding
the position with regard to the Direct Recruits.
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“Clause 5. FIXATION OF SENIORITY. : %

A copy of the said representation dated
27.10.1992 of the Applicant is annexed herewith
and marked as ANNEXURE - G.

That, however, no positive response was forthcoming from the Respondents.
Accordingly, the Applicant once again gave another representation dated 07.11.1992
stating, inter-alia, his grievances vis-a-vis the seniority of the Respondent Nos. 4 to 10
as well as the impugned fixation of his seniority with effect from 01.07.1990.

A copy of the said representation dated

07.11.1992 is annexed herewith and marked as
ANNEXURE -G 1.

That, the Applicant deems it pertinent to mention at this stage that the NVS follows
certain Rules with regard to Absorption of Deputationists from different institutions into
the Samiti. Clause 5 of the said Rules deals with fixation of seniority, which is
reproduced herein below:

The seniority of the person absorbed permanently in the NVS in the grade
in which he is absorbed, shall be counted with effect from the date of his absorption in
the Samiti. In case, however, such a person was already holding a post in the same or
equivalent grade on regular basis in his parent department, he will be entitled to the
benefits of such regular service in the grade for fixation of his seniority. [n the later
case the officer will be given seniority from :- '

- the date from which he has been holding the post on deputation, or

- the date from which he has been appointed on regular basis to the
same or equivalent grade in his parent department.

- Whichever is later.

The seniority fixed in the above manner will not, however, effect the regular promotions.
The seniority fixed in the Samiti will, therefore, be operative only in filling up of
vacancies in the higher grade occurring after the date of absorption.

EXPLANATORY NOTE

The crux of the rule is that the seniority of the person absorbed
permanently in the Samiti will take effect from the date of his permanent absorption.
There is, however, a relaxation for the person who was already holding the post in the

o7
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same or equivalent grade in his parent department before coming over to the
deputation post in the Samiti. In his case, his seniority will take effect from the date of
his deputation in the Samiti. Similarly where a person has, subsequent to his coming
on deputation to the Samiti, got regular promotion in the same or equivalent post in his
parent department, his seniority in the post will be taken from the date of his such
regular promotion to the post in his parent department, or the date of his deputation,
whichever is later.”

A copy of the said Rules is annexed herewith and
marked as ANNEXURE-H.

That, a bare perusal at the said Rules with regard to fixation of seniority makes it
evident that the General Rule which applies is that seniority of a person absorbed
permanently in a Samiti will take effect from the date of his permanent absorption.
However, there is a relaxation in the said Rule for persons who were already holding
the post in the same or equivalent grade in their parent departments before coming
over to the deputation post, in which case the seniority will take effect from the date of
his deputation in the Samiti. Similarly, where a person has got regular promotion in the
same or equivalent post in his parent department, subsequent to his coming on
deputation to the Samiti, the seniority will be fixed from the date of his such regular
promotion to the post in his parent department, or the date of his deputation, whichever
is later. Hence, the contentions of the Applicant before the Respondent authorities,
considering the facts and circumstances that had been narrated herein above, was that
although the Applicant had joined the NVS with effect from 19.07.1988, the date of his
promotion to the post of Principal in his parent organization was 21.10.1988. As such,
the Applicant’s seniority ought to have been fixed as per the later date, i.e. 21.10.1988.

That, the Applicant states that despite several representations made in this regard by
the Applicant, the authorities did not take any meaéures to redress his grievances. The
Applicant continued to render his services as Principal in Jawahar Navodaya Vidyalaya,
Nizamnagar in the district of Nizamabad in Andhra Pradesh to the best of his abilities.
However, the Applicant continued to represent the authorities in the hope of getting his
seniority fixed over and above that of his juniors. Two such representations were given
by the Applicant vide his letters dated 30.10.1999 and 04.10.2000.

Copies of the said representations dated
30.10.1999 and 04.10.2000 are annexed herewith
and marked as ANNEXURE-I-1 & I-2 respectively.

That, subsequently in the year 2003 the Deputy Commissioner of NVS, Hyderabad
region vide his letter under memo No. 1-180/NVS (HR)/2002/9646 dated 21.04.2003

forwarded a tentative seniority list of Principals and thereby requested the incumbents

N
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to submit their fepresentation/objigations, if any. Itis pertinent to mention herein thatin
the said tentative seniority list of Principals as on 01.04.2003, under the Remarks
column with regard to several incumbents, the noting “deemed absorption from
01.05.89” was made. Itis not understood as to on what basis such deemed absorption
was made with regard to almost 18 Principals. In the said seniority list the Applicant
was once again placed at serial No. 109 and the names of Respondent Nos. 4 to 10
appeared above the Applicant. The Respondent No. 4 was placed at SI. No. 31 and
despite the categorical recording of his date of absorption in the department on
01.05.1991, in Remarks column it was mentioned that “ deemed absorption from
01.05.1989. Promoted.” Similafly, with regard to fhe Respondent No. 5 who was
placed at SI. No. 48 despite a categorical recording to the effect that the date of
absorption of the Respondent No. 5 in the Samiti was 01.07.1991, a deemed
absorption date with effect from 01.05.1989 was mentioned in the Remarks column.
With regard to the Respondent Nos. 6 to 10, it is stated that although their dates of
joining in the Samiti as direct recruits was subsequent to that of the Applicant, however,
in the said seniority. list they were placed above the Applicant at SL. Nos. 94,: 97, 100,
102, 103 respectively. The position of the Applicant vis-a-vis tﬁe Respondent Nos. 4 to
10 are tabulated herein below: |

Sl | Respondent Name S1.No. Date of Date of
No No. in joining probation/

' Seniority absorption

list

1. 6 A. B. Bharadwaj 94 12.7.1990
2 7. R. K. Kaushal 97 26.7.1990 | 25.7.1992
3. 8 T.S. Dasila 100 2111990 | 1.5.1993
4, 9 P. C. Goswami 102 28.6.1990 | 27.6.1992
5. 10. Dr. N. N. Singh 103 15.11.1990 | 16.6.1995
6. | Applicant V. V. Reddy 109 04.07.1988 | 01.07.1990

A relevant portion of the said Tentative Seniority
list of Principals as on 01.04.2003 along with the
covering letter dated 21.04.2003 is annexed
herewith and marked as ANNEXURE - J.

That, immediately thereafter, the Applicant submitted his representation on 07.05.2003
against the said tentative seniority list stating, inter-élia, that 16 (sixteen) juniors had
been deemed to be absorbed with effect from 01.05.1989, which was in complete
violation of the relevant rules. The Applicant further stated the fact that certain
Principals who were not even on the rolis of the Samiti on the date when the Applicant
was absorbed, i.e. 01.07.1990, had been placed above the Applicant in the said list.
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A copy of the said representation dated
07.05.2003 is annexed herewith and marked as
ANNEXURE - K.

That, despite the series of representations made by the Applicant, no positive résponse
was forthcoming from the authorities. Subsequent to the publishing of the final seniority

-~ list if Principals as on 01.04.2003, the Deputy Director (Personnel), NVS Headquarters

V15

vide letter under memo No. 1-22/02-NVS (Pers) dated 03.11.2003 informed the
Applicant that the representation dated' 07.05.2003 stands disposed of as rejected. It
was further stated that no further correspondence in the matter would be entertained.
Be it stated herein that no clarification was given with regard to any of the points so
raised by the Applicant.

A copy of the impugned letter dated 03.11.2003 is

annexed herewith and marked as ANNEXURE -

L

That, the Respondent authorities published a final seniority list of Principals as on
01.04.2003 vide letter under memo 'No. 1-180/NVS (HR)/2002/5913 dated 19.11.2003.
The seniority position of the Applicant vis-a-vis the Respondent Nos. 4 to 10 in the said

~ final seniority list is tabulated herein below for convenience.

V.16

Sl. Respondent Name SL.No. Date of joining
No No. in on regular
' Seniority basuis

list
1. 4 S. N. Bhatt Promoted as Asstt.
Commissioner. Hence
2 5 B.C.R. Mohanani | removed from list of
_ Principal
3. 6 A.B. Bharadwaj | 12.07.1990
4 7 R. K. Kaushal 14 26.07.1990
5. 8 T.S. Dasila 17 02.11.1990
6. 9 P.C. Goswami 18 28.06.1990
7. 10 N. N. Singh 19 © 1 15.11.1990
8. Applicant V. V. Reddy A 22 01.07.1990

A copy of the relevant portion of the final seniority
list as on 01.04.2003 is annexed herewith and
marked as ANNEXURE - M

That, however, the Respondent authorities did not consider the grievance of the
Applicant and the Applicant on 19.04.2005 once again submitted a detailed and
comprehensive representation against the deemed absorption of several Principals with
effect from 01.05.1989 as well as the seniority position of the Respondent Nos. 6 to 10

o
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and the basis on which they have been placed ahead of the Applicant despite the fact
that they had not even joined the Samiti on the date on which the Applicant was
absorbed, i.e. with effect from 01.07.1990. The Applicant further deems it pertinent to
mention herein that so far as the Respondent Nos. 4 and 5 are concerned, although
their “deemed date of absorption” has been taken as 01.05.1989, however, till the year
1991-92 their Leave Salary Compensation and Pension Contribution (LSCPC) was
being paid by the borrowing Department (NVS) to their respective parent department,

- which clearly reveals the fact that their substantive post was being maintained in their

respective parent department.

A copy of the said representation dated
19.04.2005 is annexed herewith and marked as
ANNEXURE - N.

That, however, without addressing the grievance of the Applicant, the Respondent
authorities vide Office Order under memo No. 2-13/2004-NVS (Estt-Il) dated

- 22.07.2005 were pleased to promote the Applicant to the post of Assistant

Commissioner and accordingly, vide Order dated 01.08.2005, the Deputy
Commissioner, NVS, Hyderabad region was pleased to direct the Applicant to hand
over the charge of Principal and join at his new place of bosﬁng at Regional Office,
Shillong. The Applicant accordingly joined at the NVS, Shillong with effect from
08.08.2005 and has been rendering his services to the satisfaction of all concerned.

Copies of the Orders dated 01.08.2005 and
joining report dated-08.08.2005 are annexed
herewith and marked as ANNEXURE - 0-1&0-2
respectively.

re

That, subsequently a Grievance Redressal Meeting was allegedly held on 10.06.2005
as well as 31.08.2005 by the Navodaya Vidyalaya Samiti in order to settle the individual
grievances of the various employees. Vide Office Order under memo No. 1-152
(Grievance)/NVS (HR)/2005-06 dated 31 .08.2005, a list of the names of the employees
as well as nature of grievance and the status of action taken, was enclosed for
information of the concerned employee. Be it stated herein that the said Grievance
Redressal list was received by the Applicant very recently and to the utter shock of the
Applicant, against the name of the Applicant the nature of grievance shown was
“representing regarding seniority in the list of Principals”, and in the status of action
taken it was mentioned “Settled. Promoted as Assistant Commissioner.”

A copy of the said impugned Order dated
31.08.2005, which was received by the Applicant
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only on 17.03.2006, is annexed herewith and
marked as ANNEXURE - P.

That, being highly aggrieved by such action of the Respondent authorities of not having
considered his grievance with regard to the correct fixation of seniority, and the
impugned finding to the effect that the same has been setled due to Applicant's

. promotion to the post of Assistant Commissioner, the Applicant once again represented

before the authorities vide his letter dated 19.07.2006. However, no action has been
taken on this regard by the authorities concerned and hence, the Applicant has
approached this Hon'ble Tribunal by way of this Original Application.

A copy of the representation dated 19.07.2006 is
annexed herewith and marked as ANNEXURE -
Q.

GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS:

For that, the impugned action of the Respondent authorities of not considering and
appreciating the fixation of seniority of the Applicant correctly, is highly unjust, unfair,
illegal, arbitrary and malafide and hence not sustainable in the eye of law.

For that, the impugned orders dated 03.11.2003 and 31.08.2005 have been passed in
a most mechanical manner without any application of mind to the relevant factors. The
authorities have in a most malafide and whimsical manner refused to even address the
grievance of the Applicant with regard to his fixation of seniority over and above that of
the Private Respondents. | '

For that, the Respondent authorities have given a complete go by to the relevant Rules

being followed in the NVS with regard to absorption and subsequent fixation of
seniority. A barg glance at the relevant Rules makes it evident that the seniority of the
Applicant ought to have been fixed from the date from which he got regular promotion
in the post of Principal in his parent department, i.e. from 21.10.1988. Had this been
done, the Applicant’s seniority would have been fixed over and above the Respondent
Nos. 4 to 10. The same not having been done by the Respondents, has resulted in
grave prejudice being caused to the Applicant with regard to his sénion’ty. Hence, this
Hon’ble Tribunal in exercise of its powers may be pleased to intervene in the matter
and grant appropriate relief to the Applicant.

"For that, the authorities have in a most biased and arbitrary manner, fixed the seniority

of the Respondent Nos. 4 and 5, over and above the Applicant, by giving them the
benefit of a “Deemed Absorption with effect from 01.05.1989", which is completely
contrary and violative of the Rules being followed with regard to absorption in the

)
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Samiti as well as principles of Service Jurisprudence. The bare glance of the said
tentativé seniority list of the Principals (Annexure-J) clearly reveals that the actual
dates of absorption of the Respondent Nos. 4 and 5 in Samiti was subsequent to the
date absorption of the Applicant. Hence, the impugned action of the Respondent
authorities of giving the Respondent Nos. 4 and 5 undue benefits for collateral
purposes, smacks of malafide and as such, such action is liable to be interfered with by
this Hon’ble Tribunal.

V.5 For that, the Respondent Nos. 6 to 10 had joined the NVS as direct recruits in the year
1990, subsequent to the absorption of the Applicant in the Samiti on 01.07.1990 and as
such, it is evident that the said Respondent Nos. 6 to 10 were not even on the rolls of
the Samiti when the Applicant was absorbed. However, in a most illegal and arbitrary
fashion, the said Respondent Nos. 6 to 10 have been placed above the Applicant in the
seniority list. As such, the same, besides being discriminatory, is highly shocking to
judicial conscience and has resulted in clear violation of Articles 14 and 16 of the
Constitution of India in addition to being totally opposed to the settled principles of
Service Jurisprudence. C

V.6 For that, the authorities in a most malafide and illegal manner have taken é deemed
date of absorption with regard to the Respondent Nos. 4 and 5 as 01 .05.1989 whereas
their actual dates of absorption in the Samiti were 01.05.1991 and 01.07.'1991 :
respectively. Such deemed absorption being totally contrary to the prevalent Rules and
in complete violation of the same, ought po be declared void ab-initio, since the same
has n'ot been done under any authority of flaw. The Respondents have acted in a most
high-handed manner and there hag been a colourable exercise of powers to benefit
certain blue-eyed persons, which is highly discriminatory and arbitrary. The same is

accordingly liable to be interfered with by this Hon'ble Tribunal, for the endé of justice to
be met. ‘

V.7 For that, the fact that the Leave Salary Compensation and Pension Contribution
(LSCPC) of the Respondent Nos. 4 and 5, was being paid by the borrowing department
(i.e. the NVS) to their respective parent department till the year 1991-92, clearly reveals
that the said persons had not been absorbed/confirmed on regular basis in the NVS till
1991-92. As such, placing them above the Applicant in the seniority list of Principals

was illegal and contrary to the relevant rules. The same has caused grave prejudice to
the Applicant. |

V_.8 For that, the anomalies committed by the respondents in not fixing his seniority over and
above his Juniors, despite several répresentations having been filed by him, cannot be
w0 allowed to be continued. The Hon'ble Apex Court in a catena of decisions has held that
promotion and seniority are continuing grievances and accordingly'delay cannot be a
ground for rejecting such claim. As such it;was incumbent upon the authorities to have

ke
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fairly considered the claim of the Applicant as per the relavant Rules. The same not

having been done by the Authorities has resulted in grave prejudice being caused to

the Applicant.

For that, in any view of the matter, the actions of the Respondent authorities being
illegal, arbitrary, malafide and capricious, the Applicant is entitled to be granted all the
reliefs as prayed for, by this Hon'ble Tribunal.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has no other alternative and efficacious remedy

available to him except by way of this instant application.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER COURT:
That the applicant declares that no such writ petition or suit has been filed regarding the

matter in respect of which this application has been made, before any Court or any
other authority or any other Bench of the Tribunal nor any such application, writ petition
or suit is pending before any of them.

RELIEFS SOUGHT FOR:

Under the facts and circumstances narrated herein above, the Applicant prays that this

Hon'ble Tribunal may be pleased to admit this application, call for the records and issue a

on the Respondents to show cause as to why the reliefs sought for in this application

should not be granted and upon hearing the parties and on perusal of the records, be

pleased to grant the following reliefs:

Vi1

Viil.2

VIIL3

Viil4

That, the Hon'ble Tribunal be pleased to set aside / quash the impugned Order dated
31.08.2005 issued by the Deputy Commissioner (H.R.) under memo No. 1-152
(Grievance)/NVS (HR)/2005-06 in so far as it relates to the Applicant, and further be
pleased to direct the Respondent authorities to forthwith consider the case of the
Applicant for re-fixation of his seniority over and above his juniors, particularly with
respect to the Respondent Nos. 4 to 10.

That, the Respondent authorities may be directed to make necessary corrections in
the seniority lost of Principals (now Assistant Commissioners) by re-fixing the
seniority of the Applicant over and above the Respondent Nos. 4 to 10 and
accordingly grant his all consequential benefits of such seniority, to which the
Applicant may be entitled to.

Costs of the Application.

Any other relief or reliefs to which the applicant is entitied to, under the facts and

circumstances of the case as may be deemed fit and proper by this Hon’ble Tribunal.
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INTERIM RELIEF PRAYED FOR :

During the pendency of the Application, the Applicant prays for the following interim
relief:

That, the Hon'ble Tribunal may be pleased to direct the Respondents that the

. pendency of this Application shall not be a bar for the authorities to consider/address
the grievance of the Apblicant in its true perspective and accordingly dispose of his
representations by re-fixing his seniority.

PARTICULARS OF THE IPO.

i. LP.O. NO. 2 4O 21}{5’4?
ii. Date of Issue Y q: ~C-a8 ¢
iii. Issued from Y e g0 O
iv. Payable at : P (’J'

Py C
DETAILS OF ENCLOSURES:

As stated in the Index.

-
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VERIFICATION

|, Shri V. Venkata Reddy, son of Late V. Venkata Reddy, aged about 53 years,
C/O Times of India, Rynjah, Shillong — 7931 64, Meghalaya, do hereby solemnly affirm and verify
that | am the Applicant in the instant appiication and as such, | am fully conversant with the facts

and circumstances of the case. ‘The statements made in  Paragraphs-

10N WA AT 8, B0k WG N (patty) W T 19, U +o X]

...... S WYL 0 D0, D0 Wty S LTI I R R LR mare true
to my knowledge and those made in Paragraphs-
LT . N'é(}’“mﬁ>z ................................................................................ being

matters of records are true to my information derived therefrom, which | believe to be true and those
made in paragraphs y are true to my legal advice and | have not suppressed any material

fact.

»
And | sign this verification on this /8 day of August, 2006 at Guwahati.

—

SIGNATURE OF THE APPLICANT



~167  ANNEXURE..

Andhra Pradesh Resndentlal Educational Instltutlons |

- Society (Pegd )

4 ),4 5= 8591 Kandara Complex Behind Gost. High School, Chaderghat (Old)

Ablds. HYDERABAD 500 001

Vfice.%}/!aa'/jr'rﬁg}) ‘s‘“t'sa“'a“th*amani.ﬂon‘ble Minist

e
Dr.R.V.Vaidhyanatha- Ayyar,I I.A.8., 3{383;‘ ngRUKUL

. Offlcc 234698
Principal Secretary to Govt., Educatnon Department : .

Phone -
Secretary : srl B.Konda Reddy, \M A.,M.Ed

: , o e . o . g dstGon .
Lr. No. SR ) S S , Date741990'

CERTIFICATE

This is to certify that Sri V.Vénkata Reddy,

been - working 1n the service of A.P.R.E.I Society(Regd)

and he has worked as Special Officer

(against the post of Principal) at A.P.Residential S<:hool,
Seethampeta,

has

since

Srikakulam District, during the pf-'-riod from |
31~10~1984 to 18e-7-91988.

Moz
by SRORETARY, ]
‘AP, Residential Bducationst,

trstitations Society (Regd)
RV R AT T S RRCY St D d IR

' '@erti{iecl to e true copy.

KX
e

Resi. ; 220802

,ﬂbo
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SRR _ A
L R ‘NAVODAYA VIDYALAYA SAMITI f L
oL MINISTRY OF HUMAN RESOURCE DEVELOFMENT Y
% .~ (DEPARTMENT. OF EDUCATION). . ' SR
o e PALIKA PLACE, "R.K.ASHRAM MARG
' L NEW DELHI +110001

NO. F.l_44/88 NV L ST DATED 4 gy 1968

To, ( s ?f'ﬂwh'
>The SecretaWy o .
AFLR.E.I,: Socmety(ﬁgd): : :

kandara CcmpleA

P -t

Subh 1 »ﬁjﬁppolntmenaﬂktd the post of Frxn::pal in  the -
© Vidyalaya Samltl “on traanur/dwputatlon hasis
 nppo1ntmenL ' '

*****Y*#Y*****W

IR "

1
¥

I am  directed ‘to 1nform your that on  the basis of

the
mmmEndations of the Selectlun Committes for the post of Frincipals,

aya Vidyalaya Samiti . the under mentioned official bas  been N
ed for the appointment to the post of Frincipal in the Mavaodaya
v"nfxluya Hamiti, in the sca]e of pay of Rs.2000_100 ﬁonﬂ VAEB_AD00/

slaly 28 ok

fafe- Nam@/Degiqnation Name af the Institution

1. S VeEnnapusa Venkatareddy A.F.Residential School
Special Qfficer . : o oo .
) : 1 . ;

The  appointment will be on ﬁrmNﬁfwr/dmputatiwn basis fors a -
I oyears in thé firet instance. ‘ v ohe entitled to
nessand-other allowance at the g ible under and
toohthe conditions laid down in e nrduru gaverning

of such allowances inftorce f e

i The genaral
Lt and conditions of deputation on frreing ara aernclosed,

They  terms  and  cond itlons of o appoiatment will o he  ag
b Ui s

ppointment will on trans for P dindtially foe
a period  of 3 yeEars  with s ' yvoooof permanent
absorption, E T

appointment will be subject bo dpe eronedd Uiy
Will he kept for a prevics af 3 oveaes ooy Qe

Fim presently in YO ogar fomo b ane e ogill taten

oan o b@furr the expiry of the normal d@putatlun period o
YERA G, o

e o

Samiti  reserves the right of
ention of his service on permanent
Lhe expiry of the deputation period.

rejecting
e UMTmze,

@eriifiet! to {e true copy.

s+ el wm .
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[ 4 :{( A
,1‘ 5 pfq AR . A . .
vy Fay whl1L on deputatlon Will be governed in accordance wmt@
Cothe - lnbtruct;on contained in the Ministry of Finance Q.M

o

dat@d 4th sMay, 1961 as amended . from EXX

2ty

“vLLun dutyga:lowance ing accordanrm with fthe prwv§g11ng ruipsy
"~-'Drl t@q have the pay"flAed in. the scale of pay of  the’ Cpost' -

) kwihe antrugtlmns/roakrlct1on" mentioned. in the,
Training 0.M. Mo, 6730/86/Eatt
L 1 th December, . 1986 and Dupar(msnt~
e thqplve R@form% 0.M. No. 1/4/84 Estt,'

i,Pmrson el a d. : Lra , &
i )wdated¥the 26thmm 6&4. . 2 !
\ "} ! i % . (Y AN 4

ca

of.

4 govwrnmd bym‘relannt“
rules "and orders in fQFCE in the Samiti frum time to. trmend‘“
wii) Though Lhe pmﬁsent poqtlnq will be as under but Hubject' L
tlgEhCles oftwark he will liable to be po"L&d any’ wher@ i

Tndla durlng the peﬁlod of deputation: : ~

..c

Mame of th@ Vldvalai e Q;gggigﬁ_ gﬁatg”' ' , ’

»
N .. . 4

NV Feddauram ' e “4Ea$t Gedwar i L ALF,

Tt is reguested that the concerned official may be informned:
accordingly and ;n_mase,hefshe'is willing to accept this offer, he/she
Tmay he relieved from his/her duties immediately with the direction. to.
cwport for duty o0 the Depuaty Dlrmrinrf NMavodaya Vldyalmya . aammtlzg»‘
*“glﬂnAL Dffice at The Deputy Directdr,  Navadya - Vidhyalaya Samifti

ryasukhi Colony West Maredpalli Secunderabad 793001 ' e
itively hy 2%9/7788 for appointment- as Frimcipal in the Navodaya .
laya Samiti on deputation basis failing which this offer would be

ag  cancelled! A specimen performa for relieving order is also
ready reference. ' i

Yours faithfully,

e
.
( J.M. SHARMA )

—
DY . DIRECTOR (ADMN. )
T 2
L District Magisterate, Easlt Godawari 0.7
Deputy Director, NVS, Secunderabad : : P
Ghri Yennapusa Venkatareddy Special Officer O.F.Residential School’

Seathampeta ALWF. 3324475
T.F.AL, NYS, New Delhi
Dffice Order FJ]m.'

5 Fearaonal IllQ

.,f) .
SHARMEA )
PO (ADKND )
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: N : o : - ‘ L \
V) S He wil haveothe thmmn tu draw his grade pay N1M“ dexatan l'»
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- PRYCEEDINGS OF THE “BECRETARY : :APRET SOCIETY (REGD) HYDERABAD .

Proc.Rc.No.9/Al-2/88, . - . ' Qdated: 18—5—1989.

Sub:=- EsttuhPREI Soc;ety(Regd),Hyderabaq - Promotion
to the post of Principal from the poét Of PoGeTe
- Sri V.Venkata Reddy, on deputation 6 | . Navodaya

. Vidyalaya Samithi - Paper Promotion’ - Orders -

Issued. \

Refé- 1)“epresentatlon from the incumbent dated 10.4, 89.j
2)Proceed1ngs of the D «P.C. dated 16,9,1988.,
Lo ' ‘OOO- ’

- -

Sri-” V.Venkata Reddy, former y Spe01al Offlcer, A.P.R.
uchool(Boysf, Seethampeta, and now working as Principal,
Navodaya Vlealaya, Peddapuram, Easé Godavari District, is.
temporarily promoted as Pr1nc1pal of Residential School in uhe ;
Time ‘Scale of Rs. 1980-80-2780-90-3500 on paper,»woe.fo 21-10-1988

Receipt of the - Proceedlngs should be ac knowledged .

o

Sd/-T.Venkateswara Rao,.

for Secretary.
To

v Sri V.Venkata Reddy, : ' 5
Principal, - o '

; Navodaya Vidyalaya, , ' o

LI Peddapuram, '

" East Godavari Dist

(formerly Spl.Olecer, APR School,oeethampeta,

Copy forwarded to the Dy.Dlrector,
Sarvamukhi Colony, deerabad,

Copy to a/c.Section of this Office for information.
Copy to the opl.Offlcer,APRu,Seethampeta,

Srikakulam dlstj

Navodaya Vidyalaya Samithi, .
for’ information.

for information.

7/ tec.f.bio, /

(&%, - %fgz
SUPERINTENDENT
Cnr¥*
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““NAVODAYA VIDYALAYA SAMITI v ., i1 ..
~of'Human Reaource'DeVGIOpment~;"',j
(Deptt, of Education) .. '

olony, New Delhir110048 ; . -

PR
., \

. \
. b

. . v o !

ry .

vatlE e Datedi ] 06090
. N . s L o . '
o . ) S g ’ et a B "":" el ' ' ‘
. . . ‘e
' .
. .
MEMOR ANDUM Do e
PR : C e T e
TR oo A

#Ve-Venkata-Reddy, Principal, Navodaya Vidyalaya,
' -t¢Eagt: Godawari, Andhra-Pradesh, on ‘| -
deputationibagis® LEnENavodaya Vidyalaya samiti is hereby
'1n£or@9§§thpﬁ%bg%13&prppdsed to be absorbed permanentlyin
'VNaVOGaYa;vquQIaya?Samitif1n the post of Principal with

‘ effect:f;omﬁl;75;990qg“Hia permanent absorption in the

' Bamitilglgervice¥will’be gover ned by the absorption rules
L 'a@dpﬁg@%by;pheﬁEggqqtive.Committee'ofAthe Samitdion. 4th-

| l/;zévqulyf?1989ﬁ£c°py“enclosed); o L T

Shri V. Venkata Reddy 1s requested to intimate
tLhe Samiti immediately,in any case not later than 30.6,90
about his willingness or otherwise to be abgorbed in the
Samiti in accordance wi

th the permanent absorption mules
of the samiti, If he is so willing, he should tender hig
_~resignation with effect from 1.7.1990

(FN) in the attached
- proforma, in triplicate, from the post held by him in his
- parent departmoent and sond the game to the Samiti for its
onward transmission to hi

8 parent department for acceptance, |,

AQ\aum
(S. 5 GAURI)
Deputy Director(p)
Shri V., Venkata Reddy,
Principal, - |
Havodaya vidyalaya,
Peddapuram, Distt, Eagt Godawar L,
Andhra Pradesh.

r
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. -,} I\ ; . . | . .

_: @_erti/iecl, to 6e true copy. s
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-\T‘_':‘;-ff"rjs r“'& }'T )LA\JJ(A‘.‘& O-MII:I
MINI 'l‘RY CT HUMETT BE3OU.TS Vit JEMTe
()“0\-u1hﬂ*v OF &I T0H)
A-g/:-Kallash ,olcnj,fﬂew D2lni-1313048

“t

il:~ .
£

r, (00'3 1(5)/90~Nvo( Zstt ). Dated: AR.5,90

OFFICE CRDER o .”'

. . f\ K ;4,.._’ P

‘Consequent ua it the,a of'teohﬁ4C“l
resi nat¢on submitiéd’ 1‘3.¢ - eta Reddy.from. -
the DOub of P”lnClDul held LY him in his parent: | .
orqanl,ablon iy <,.' AFRET 50( i?Lg (R), lyler&bad vide
T Od ul.uanJ,
1y VlC"ﬂlaya, .
a'o'svs::‘m 3 pe *m\_..cncly
7490 oq ‘

-

.i,-Andfa Pradesh ig
e oost of-PllnﬁT‘bl

amici.-

A%}

e :
300Dt ion Rulmf ox.tuc :

Dre. S.21. Marang )
. . sty drector (Admn )
S V.Uﬂnhaua Redi“, '
'lln”lpul:

L _.\/'Ouc.l"d h.dyal ava, ‘
Jluuu.'EQSt wodavar*,

DR RIS
in Lne enLMOO od 'profi
o QLLnu nlufpgygklhﬁd a}el
‘.1S~aloo L“*”“""ed “v'“orwa e
o nomln“*lon in thebreseribed sroforma :
. _=ncloced, in ﬂqulhT:e for #@llotmant of
,///;%‘ nwdxw:inl,V‘ ml*i. 7 :

'
(AN J

Rl P P

: \\\\“DﬁYilmmu y’ . . j
-7 7303 AR

e \ -

( 255EP 1990 ) -
\ %mmm“ _

@érti{iec! to le frue cop!}
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(OFFICER 7. 1" ~:‘k. mmmnmk nmm 0UE SI00E conr /o,
'.r.i’-,f'c.'é. Juﬂ-fq-“d‘71 /s“ nM (HI8), M. ED. ( (19 10- 39)5)» 5-12-BA(PY 01-00-69. . FRIRKIED NS ND.WEF 2651
e R RIE O ({1“-{4[ } 5;‘1 ] v REFUSED PROMOT TN o
../ . . | : . . .
. MK, SINW H.A, mnmmum (|b-03--3g)’tm-m-;wmzm 01-03-69  FROVISIONM., ADSURPTION OROER )1
n 0. LB, S YET ISSUED, PROMOTED NS AD WEF
‘ : RL6.91. REFUSED PROMKIT (0N
Y3 R.A. st Coy ‘."EIS),M-.E'D. _'( 30-07-3931-10-B4,(vEP) COB03-9L PROVISIONA.. ADSORPT ION DRIER HOT
' = LA EETHIN
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5. PIEM SINGH 8¢ n . (ECO)(BEOD ULOLAG 1A LLOGOERY 0803, PRUIED A9 D W&F f1.7.91
H. ED ' (M FROVIG TN pasis,
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' R ROT YET 16810, .
. U, I M.A., BT, "j o (69 osow &- 12- -B6(DER) %—05-‘?1
. T S ; JU ey -
17.° 0. RANGA NEDDY n.n.(m.SL*>_,r{’.En gr-oHo’ )m-oa -B7(0EP)  01-05-89
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.2% 7  ANNEXURE_.

S A : . Phone : 364
“IW ;ﬁﬁmm' : qg((lzq. ép Grams : NAVSAM 10ne
R Jawahar Navodaya Vidyalaya
i - 94 r;“?‘(lﬂﬂ. Wi‘{ﬂaﬂ ~:933 417 PEDDAPURAM W%
CuTT gauad faFg q:a1ay, i~ East Godavari Dist. Andhra Pradesh-533 437
‘ ATTIT fmfr f‘éf.'m"l) A (Ministry of Human Rosource Dovelopment,
NI ALTIT, | o

Govt. of lndin, Dept. of Education)

./'f,,/. N,,fl:.6~1/JPJVP/92~93/ Ly ‘ Dertet27=10-=92.

To

Sri S.S.Gauri . ,
Deputy Director (P) :
Navodaya Vidyalaya Samiti
A=39, Kallash Colony

NEW DELHI -~ 110 048,

Sir, - ’
SUB:JNVP—Fixation of Seniority in the Cadre
. of Principals-Clarif1cation-Requested-~
.iff""ﬁ "Regarding. .
7 REF1F.N0.8=2/91-NVS(ESTT), dt.210-92.

: " With the subject cited above, I, V.Venkata Reddy,
Principal, Jawahar Navodaya Vidyalaya, Peddapuram, East

- Godavari District, Andhra Pradesh, wish to bring to your
kind notice:the following few lines.

' I %dinod in Navodaya Vidyalaya Samiti as Principal
on deputation basis on 19-07-1988., Prior to this appoint-
ment I worked as Special Officer in the post of Principal
in Andhra Pradesh Educational Institutlon Soclety ( since
31=10-1984) which is an autonamous Organisation. in Andhra
Pradesh Government. I was permanently absorbed in Navodaya
Vidyalaya Samiti, with effect from 01-07-1990., Clarifica-
‘tion may be given for the following points:

1.Whether Service rendered on Deputation period counts
for Seniority or not.

2,As per-the Seniority list served vide reference cited
t'seems”Date~of Appointment to the post on Regular

Basis''is"taken as the dute for counting Senlarity 4in

the case.of-Direct Recruithes, Is iticoryecti?'~ |

1£.41:4s! sifow the serial numbers 76, 74, 81, 84 -
ﬁ“ggpéjginqdjaftap?01301-1990ﬁ(i.ep.-the date of ;
,_Un;%ﬁbsé:ptionipfﬁmine)%Butﬁthqiabpve:gerial‘no.j@
;Candidgtésﬁéreﬁplacedtprior'to?my.name $.n0.93. " The
'serial numbers''76, 78, 81, 84 & 87 afe not on the rolls:
-~ i.of Navodaya Vidyalaya Samiti as Principals on 01-07-90

. - ¢(4.e., the date of my absorption) .

If tha Rule permits tho criteria for tixation of
Seniority may kindly be explained.

Thanking you, #&sir,

| | . | ' Yours falthfully,
: o .\"}\ o » S .
5 Q,)}\g‘ ORE \O A . (/ (/” - 9’:( ((v/r),._
T AT (V.VENKATA REDDY)
B T PRINCIPAL
'/__,\\1\) "Nnclpnl )

@ert{{iec! tO ge true COW' dnvran.,, b’l\\l'll's’\l\l:‘ \-]hh,qla‘}.l

I"m!J-s]\u(.un. [.G.Dy, APy

~
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" mg-( WW mm' '\{gl_q“(q. - Gfaﬁs: NAVSAM - XU%&;‘;‘! ﬁi

Rlliew, :
N | | E’p% - Jawahar Navodaya Vidyalay
- rgzmﬂ. yiyglq - 533 371 - : PEDDAPURAM i
(mi4% qaga faqg a8y, : _East Godavari Dist. Andhra Pradesh-533 437
ﬁlt'} ﬂ(lﬁ( (et f‘qmq.) By gt (Ministry of Human Rosource Dovelopmaent,
< ', . .

Govt. of Indin, Dept. of Education)

Ret. No 3F+6=1/INVP/92-93/ 7 A : Date 107+11.1992,

U By Registered Post,
TQ . ' : .‘ . . -
Sri S.S.GCauri,  * ¢ | o
Deputy Director (P),
Navodaya Vidyalaya §amit1, , ,
- A-39, Kallash Colony, . \ ' g
NEW DELHI - 110 048 .

Sir,

SuUB:Jawahar Navodaya Vidyalaya, Peddapuram -

. Fixatlon of Senifority E1wt of Officers in
Lo the Gadre of Principals =~ Clarification =~ X
' Requested - Regarding, '

REF1(1)F.8-2/91-NVS(ESTT), Dated 20.10.1992,
(2)F.NO.6~1/INVP/92~93/447, Dt.27.10.92,, .
(3)Permanent Absorption Rule No.5 e

f(4)F.N0.1-15/91-st(Admn.). Dt.18.04.92,, .

Qe

In continuation of my letter cited under refer-
-ence (2) above,. I wish to state that it -4s given 1in
the Permanent Absorption Rules Under Rule No.5 'Fixa-
tion of Seplority' that!'In case of Employees already
holding-a Post in the same or equivalent grade on re-
gular basis in their Parent Department they will be
entitled to the benefits of such regular service 1in
the grade for fixation of his senlority. In the later
case the officer will be given senlority from:-

(1) The date from which he has been holding the
Post on Deputation Or

(2) The date from which he has been appointed
on regular basis to the same. Or equivalent
Grade in his Parent Department

Whichever is later

The same was clearly explained in the explanatory -
note and the same was circulated as Office Order vide
reference (4) above, '

. In this connection, I am to state that I was
appointed in my Parent Organisation as (1) Special
Officer in the Post of Principal and joined as Special
Officer on 31,10.84. (2) Appointed as Principal on
Deputation in Navodaya Vid alaya Samiti and Joined on
19.07.88 in Navodaya Vidya aya Samiti as Principal,
(3)Promoted as Principal in the Parent Department w.e.f,

21.10.88,
(- (Q . : CO“tdoonZooo.. \\
' 5ol Che @ ' . . ' .
et A @ertifi’ecl 1o Je true copy.
N

g ﬁ/«_.‘
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Hence és:I“w;s holding administrative Post

~ Since 31.10.84 in my Parent Organisation, I may

be given Seniority from the date of Joining in
Navodaya Vidyalaya Samiti ofi°19.07.88. Even if
the Special Officer Post which I held in " my
Parent Organisation is not considered as equiva-
lent p&ﬁ}gthe”date of my promotion to the post
pal in my Parent Organisation 1.0.21.19,88 R
may be iakgﬁ*for'consideringr?eniorityﬁ<wﬂﬁfﬁ&whlt&ﬁkﬁ}vﬁtfh'
— J;EgyVyﬁ(QWZﬁjﬁQZJWT:T”Lxm-Gxg Ly TR >
Thanking YEQ;*Sir,,b*‘ ”ﬂwjflﬂ<\¢ww).éfmqm._mM_ S

I © Yours falthfully,

(V.VENKATA REUDY)
PH}NC}P&L
e A
dorualiay Pyt vy Vb
| . o N B R L IR PV B LR WA
Encl:(ﬂ)Joinind}Report as Principal |
.(%)Forwafding'letter of Principal's Joining Report

(3)Copyf§f{é,letter 'Appointed as Special Officer
- .An Parent.Department" (A.P.R;E.I.Society,Hyderabad)

(4)Copy of a letter 'Promoted as Principal from the
‘*iﬁPobt;Speqial‘Officér-in A.P.R.E.I.SOCiety.Hyderabad.
" (S)Permanent Absorption Office Order | :
- (6)Our Clarification Letterdatedlgy&1oo9z, '
S AR T (VLEN A[A;REDDan[q
PRINCIPAL i

rinetp
Jawnhar Navodaya Vidyalaya
Peddapuram. .G, (AP
Y
oy
. .
. . E}
9'"
. \_'_;.,
.
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Apzendix

NAVCDAYA VIDYALAY. SAMTT]
MINISTRY OF HUM~MN RESOGURCES DEVELOPMENT
. DEPARTMENT OF EDUCATIGN
1/6, SIRIFORT INSTITUTLCNLL ARE
» KHEL GAON MARG: NEW DELHI -

ABS CRPTIQ;(' OF DEPUTATIONISTS FRON
PRIVATE INSTITU[I CNS 11 NAVODAYA VIDYALAYA
o : é&ﬁiii_lﬂM§)-;‘ '

RULES FOR

1.- APPLICATlon"

fhese”fules éhéllACOVer-éll persons wh~ are on Ceputa-
tion with the Navodéya v1dyalaya'56miti frem Frivate Insti-
bqbions/Crgénisatidné and are proposed to be absarbed_ perma-
nently in the Semiti, :

2. CONSENT OFHﬁLRENT DEP/\RTMENT

in all casesthere perécn is to be absorbod‘pcrmancntiy
by the Nvs, hié pexf‘orf't dcpar_tmenL would bLe conl:suit;(;d by the
Samiti befqre'iésuing orders absorbing him permaznently. The
conscnt of:thc péfson concerned fcr permanent absorption in
the NVS shall alsc be obtained and if he is willing for this,

he shall have to resign from his parent cadre‘and sever all

connections Witplthem before‘being eligible for permancnsg
avsorptior in the Samiti. '

3, EFFECTIVE Di.TE OF ;JBSORI'TION

The Semiti will send a Proposal to the parent depart-

ment of thefpersonJcOhcerned for his absorption in the -

Samiti from the date of the expiry of his Sanctioned depu-
" tation peribd or such other caté'as consicdered agprepriate

by the Samiti. The Samiti will. obtain willingness of the
person congérned:£6£ being absorbed in the S .miti as also

his re;ignation £:dd his<paren£ cadre and send thc seme tc his
- Parent department, alongwith the proposal, The permanecnt
ébsorpticn ‘of thelperson pPropcsed to be absorbed in the samitd
shall take effect from the date his resignation is accepted
by his parent bifiqéf Normally no absorption from a retros-
pectivc_date‘shall be alloWed. Whére, howevér, the samiti
feels that it would be in the 1nterést of the samiti andg

, @erzi'ﬁd t6 be true copy. cont. . 2. |

<



. of pay and othosr mattcrs

v 2 ‘ !

there exists sufficient JUStJfJ(EtJOD for doing so. absor-

.thun may be, allowed from . retrospective date with the

pricr concurrence of. {he Execntve Commnittee of the Samitj.
In the later case. the ~andountof deputat.i:n (duty) aldlowanc.
paid to such a person from tiue date he as permanently absor -
bed in *he samiti, shall be recovered in full. 'If the per-

SCN concorned is .o. w;llang to refund this amount, he ra Y

e considered for - absorptlon in thr samiti . from a pros—

pective date only

3.1 The permenent ébsorptian will be made ir. £he
post in which the persoil concerned ha5 JO(HEd
initially 'n_b:. Samit i,

4. FIXATiON oF PAY

once a person has been,abSOrbed permanently in -
the Semiti, he willi be treated -at par with other regulap
ciployees ¢f the samiti and will be subject to the rulesg
and regulations of the SamLtl 1n the matter ,¢ fixat ion.

4

~4.1 vhere a person hgs alveady elected the scale cof

pay of the pp"t in which he has been absorbed
permanently in the Samiti - thi ouestiion of

W re-fixation of hlS pay on,"“s permranent ~hsm Trntion

“shall not arlse.

4.2 Where a_penscn draw pay in the parent grade plus
deputaticn (duty) allowance, h:g pay will be
fixed from theldafe ©of his initial appointment

to-thé'pOFt ané'ﬁoilong¢1y brought to the Stagn

at which he uou1d have rrived at the date of nis
permanent absorption in ﬁhe DOSL. Wheralys tnig
- process hie pay refixed Zalic short of thu graco

pay plug deputatxon (duty) ellowanaee which he was

~ érawing 1mmcﬂ1ately ‘before the date of his permanent
ahsorption, the deference- should Be allowed to him
as personal D“V t:v absorbed .in futurs increments.
How\,ve.l., tha pa/ments alrezedy made from the dote
of his: deputatlon to the date of his permaneat aLSOrp-
ticn will'mipt be - subjeci O any adjustment.

c\‘..-:t:j.¢.30.‘
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absorptiocn tho difference should be allewed wherein
as personal,pay.to'bc absorbed in future incre-~
ments. Howcyer, the payments dlready made from the
date of his deputetion te the date of nis permanent
abSorption will‘not.be subjcct‘tc any adjustment.

5. FIXATION OF:SENICRITY

The seniority 'of the person absorbed permanc ntly in the
VS in the gredv in which he is ‘abgorbed, shsll he counted
with effect from the date ¢f his absorptiocr in the S8miti.
In case, hcwév: r,_sucn a person wiaz  already holding a post ina
the eame or-equivaltnt grade on regular basis in his parent
Gepartment, he Will‘be'gntitlcd tc the benefits of such regu-

lar scrvice . 1n the graoe for fixaticn oi his scnl(rlty. In

the later case the offlcer w1ll be given scnimiity from:-

- _thc datc from which he has becn holding the
.post on deputation, or ' :

- the datc from which he has been appointed on
regular. basis to the samce or equivalent grade
in his partnt department.

- _whichcﬁer is later..
The seniority fised fu the above manner will not, hwraver,
cifect the regulsr»pronmtiuns. “The: senicrity. Z1ixcd in- the
Samiti will, therefore, be operative only in £filling up
cf vacancies in the higher grade occuring after the datc

\

of absorption.

EXP LmA"roRY -NbTE

The crux of tho rule is that the seniority of the perscn
absorbed permanently in the Sanutl will take effect from the
date of his ptrmdnent absorption. There is, however, & rela-
xation for the person who was already holding the post in the
same or equivalent‘gréde in his'pérent department before
coming over .to the deputation post in the Sam;tl. In his

case, ‘h*s senlority will take effect from the date of his

deUtotlon ln the samtti. 81mllarly wherc a person has,
subsequent to his coming on deputation to the Samiti, got

'regular promotlon in the same or equ1valent post in his

parent CCpartmcnt, hls senlcrity in the post will bhe taken fro.

~the date of his such rcgular promoticn to the post in his

parent departmcnt, or the date of his céeputation, whlchever

is later. . , .
© '; . o - C‘Oﬂt'.’l,..':...
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6. i 50-4uTiy 'RB TIETLEMENT BRENETITS

™he V5 ie t Cpiriting oy pongion Lol RIALH

ptrscno who have een heleing pensionable posts in tiucir

parent uepqrtment.shull bc eligible for pro-. ..o rotiro-

ment benefits from thcir parent departmcnts, in @ oordencc

with the rtlevant rults a}; licable to them in thesc

uepartmen ts.

6.1 The emplogtus of the State Governmont/ state Governm:n’

2utonomous organisations will clso be cligible {or

pro-réta retirement benefits os per th: rules ariii-
D § 31

ceble to them in their parent thdItmkaf on their
ﬁcrmanunt absorptlhn in the Samiti.

1]

6.2 The perstn who has ﬂpttc tc reCUth pensicn for
his past service, sh~:11 nct bc o]1gmh1o to relict

on pcnsion curing his servicc in the NVS.

7. HBSORL _’I‘ION OF CLUF BEMNUFICI.i¢ILS A

In case of the absorption in the NVS of CIF benc £ -

ciaries the amount.of'their subscription &nd thuir Qmplio-
yerst ctntrlbutlon, if any., togethier with interest thero-
on shall bc transferxtd to his new provident fund account
in the NVS w1th the consent of the Samiti. |

7.1 Accorcing to the orders containcé in the Lorartmcr*
of iension and Pensioners! Welfare OM No.4/1/37-
IIC- II cated 1 5-87, the Central Governnr¥:nt
employees W1ll be entitled to rctirement gr= tuity
and. Gcath grat uity at the same rate/scale s &Cmi-
ssible to temporary/cnas1 permanent or perman-nt
Government servants as the case may be bornc on
ptnsionable ‘service.

8. LROVIDENT “FUND

The'amOunt of'snbscfiptidn together with interes

"thereon standlng to the Crtet of the Government servont

in the Gwneral Irovige account shall be transferrcd to
his new Contrloutqrybprov1dent Funcd account under the NVS

contd...5. ..
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wiph 1t° cunsrnt., Onc_ such e tr- 1J;br ol xY(VldOnt
Furie bols ncg hu;_tdmcn place, tnc ¢Ntire ameunt ot his
Crecic wili }w sub’uct te LLn rrovidont fund poles of

the MVg an not to ‘the prosident fund rulcs of thc

parcent organlsation.:

$. : EVC:SHMENT OF L . VE

!‘

The pvrsons.who arc absorbec permun.nxl/ in the HVg
shall be bntitlpd to ~chcashment of lcave from his parent
deartment, ii so allowed by the rclevant rules a2, wlrieablo

tc them in that departmcnt. In case of Cuntral Goverime:t

emplcyecs, they W1ll be ehtltlru té the encashment of o.ors -

leave te tnb cxtcnt of 240 cays, cn their permancnt 8bsoérp-

tion in the NVS. The “alf pauy lLJ”L 2t thedr credit will
€tand forfegtuc.‘
C e - ‘
10. II'JTEI\.J um; 'J‘ION...,
_ P
In case of doubt or ciffercnce of oplnlon regarcing
1ntLrertation of the rUlCa set out above, the Jdocisicn

of the Director (1 }) shall bé final.

+
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AV 2" ANNEXURE I,

. PE/VVR/INVN/93-2000/09/ _|\\ | RNV

://I/": TO :
" The Director, : , ,
' Navodaya Vidyalaya Samitg, \ By Read.Post
/ New Delhf. '
}: Subt- V,Yankata Reddy,Principnl - fixation of seniforit vy
: in the cadre c¢f Frincipal - clarification -
Request - Regarding, N
Ref:- 1),?.8-2/91—NV3(?stt), ditdd 20-10-1992,
2).v.mo.6-1/Jnvp/92-95/un7, 1£.27-10-92,
5) P'ermanent Absorption Rule 10,5
W) P.No.1-15/91_wv3(«dmn), dt,18-04-92
« 5) *.No.6-1/Jva/99_qa/a7a, At.7-11-1999
3) v,ﬁ-2/91~wvs(?stt), A6.15-10-93, :
~ins~
Sir,

I reoquost your kind attention to tha rollowinq subjrct.,

Ty Vedputortn A2y, Joined in V3 15 Frincipal

(depuhation bisis) on 19-7-88, Liter I was absorbed perminenily

Lo 13 A tha eatpe of Princival w.e,r, 1-7-90. Before my
Jotning in HV3 1 wss holding tho Post of Spacial YFficep

In APTI 3aciety (re:d,) lyderabad since 31-10-84,
selacted s Princinnl $n nvV3 and

‘1 wag
J7°%ned on 16-7-38 on
doputatibn basis-‘ry pirent orianis1tion APnI Society
pronoted me 1s Principal in APRTIN w.e. r. 21~10-33.
Vfter 1oiay thrcoush the senfority list circuliteq
datn 20-f0-92 (raterence 1). 1 represented mY_rreviince
rezirdinag fixation ar soniortt?Aviﬂe my letter dt.27-10-92 -
/(m..@_!mgg_'_gl.ﬂ‘hm'n Wan no roply from NV for my repraijen-
tation, Once again IAhave sent:my representation, 'vide letter
dt.7-11-92‘(referénce‘5), through registered post addressed
; to Sri S.S.Qouni,-Dy.Qinector(Pérs) even then I didn't'get
| any reply. After'goihg through seniority list of Principals

dt.15-10-93 (reference 6). I couldnot understand my position
; 'in seniority 1list Sl.No.109, Because, '

o
@ertif’ie«! to fe true'copy. P+t 0,

Ve
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I, If the date of-absorption.is tiken as criteria rop

- fixation ofzseniority«in the cadre, Principals absorbed

after +=7-90 (my date of aﬁsorptloh 1s 1-7-90) were placed
be fore me 1in the»eeﬁiority list vida Sl.No.3.1h,15,16,23,?6
29.31,55.36.38,41,h6;h7,48,51-(éixteen members) whereas

mine ig 51.No,109, even -though I was Absorbed on 1-7-90,

II1, Direct;recnuitﬁent Principals Sl.No.92,9h,97,100,
103,10&_301néﬁ in NVQ'dre”piaced befora me even though

they Joined in NVS on 11-7-g0, 12-7-90,726-7-90, 2-11-90,
15-11-30, 20-7-90 respectively i.e., after my date of abeerp-
tion.‘The above si1d six‘members'were not at all on rolls or
samitt as Principalg as on 1-7-90, since they Jjoined as
Principals in MvS after the date of my absorption 1-7-30,

It i3S not known how the:éeniority is fixed,

I11, It 1g ¢1ear1y‘st;ted In the perminent absorption
rules (#ule 5),fixatiph of seniority that "Tn case of
imployees alrendy hdldfng A post'in the same or equivalent
‘grade on resulip bas18 1n thefr Parent Department they wil]
be entitled t» the tenafits of such resular service in the
iirade for fikition of his Senioroty, Iu the later case the
officer will be wiven senforbty from:

1) Ihe date rrom which he hhs been holding the

post on deputation
' f OR

2) 'he dite from which he ‘has been appointed on
resul:r kisis to the same Op equivalent
rade dn his Parent Department

which 15 latapn

The sama was clearly oxnlifped in the explanatory

note “ind the sana wag clrculated 45 Office Order vide
reference (4) ahoun, '

In this Conﬁédfigh, I am to akave that 71 RN
Aanpolinted in wy parent orga isation as (1) Special Officor
Azainst the post of Principal and’ Joined as Speclal Officer
on A=10-834, (?)'Appbinted 18 Prjnc1pn1 on Neputation ip
Mavodaya Vidyaiﬁya Samitd and Joined on 19—7-88 In Mvedaya
Vidyalaya Samiti as Principal, (3) Promoted as Principal

in the Parent Department w,e, t, 21-10-88,

A8 I wag holdjng administrative post since 31-10-8?'
in my parent ohganisation, I may be given Seniority rrem
the dite of joining iﬁ'Navodaya'Vidyalaya Samiti f.e.,

(Contd.On ar,
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- 19-7-38, von if thc apecial Officnr Post which I held

in my parent: orzaniaation is not considared 1S nquiva-
lent post, tha dxte of ‘my ppomotion to the post of
Principzl in my 11rent orpanisation f.e., 21-10-88 may

be taken. for’ considering seniority in Navodaya Vidyalaya

\)amitio

Hence I request yoyr aoodself to clarify my,_.
seniority position in the cadre of Principals.

Thapking you*sir,_.

(ViVenkata Reddy)
Principal,

b* . R - Youraliaithﬂill
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ADVANCE COPY &SUBMITTED TO AVOID DELAYS c?é T
| ANNEXURE-.

By Regd,Post Ack/Duq

Date't Oh~10-2000“" %

To ' THROUOH DY .DIRECTOR

The Director; - NAVODAYA VIDYALAYA SAMITI
Navodaﬂg Vldyalaya uamiti. HYDERABAD REGION,

LW NE I :

¢

Sub:- V.Venkata Reddy,l’rincipal - fixation of senjority
1n the oadre of Principal = olarification -
tequest = Regarding.

Refie 1) F,B8=2/91-NV8("att), dated 20-10-1992,

2) FoNoo6=1/JNVP/92~93/447, At,27=10=92,,
3 Pormanent Absorption Rula MNo.5
L) FNo.1 -15/91-uvq(\dmn) dt,18-04-92,
5) PJHo,6=1/JNVP/92~ 3/&7 by At 7=-11-1992,. .
6) 17, B-2/91-NV3(¥att), dt, 1)-10-95.
7 .PF/VVR/JNVN/99-2000 dt,20=8=99,\
8 F.pr/vm/mvn/39-2000/09}411. d t30=10-99,.
9) 1", PE/VVR/JNVN/2000-01/08/217, dt,2=8=2k..
12 7e1=28/89-HYS( \imn), dt,L4-7-89,

e ?-9/8 -NVS(Fratt), 71; )-9-89.
'7) J} ? \\l T )( [

-10t=
Sl!‘.‘ '

1 request your kind attention to the following
subjact,

I, V,Venkata Reidy, )oinod in MV3 as Principal
(deputation basis) on 19-7-£3, Later I was abtsorbed per-
manently in lIV3 in tho cndro of Principal w,e, fo 1=7-90,
Be Core my Jolning in NS 7 was holding the post of Special
Officer in APREI Society(recd) liyderabad since 31-10-84,

1 was sclected as Principil in NYS and 3 ined on 19-7-88
on daputa‘ion banis, "y parent orpganisation APRREI Socloty
promoted me as Principal in APREIS w,e,f, 21-10-88,

After going through the seniority list circulated
dated 20«10-92 (reference 1), 1 representad my previance
regardin- fixation of seniority vide my latter dt,c 7~10-9°
(rearaence 2). Thare was no raeply from V5 for my represen-
tation, Onca azain I havae sent my representation, vide
lattar 4t,7-11-92 (raofarenco 5), through reaistercd post
addrasscd to Sri 5.9, ouri, Dy.Director(frrs)even then T.
didn't gat ny raply, ACtoer pgoint through sanfority liast
of Prinotpals dt.15-10-93 (reference 6). I could not
understand ny position in seniority list sl.to.109, Becauce,

I, 1f the date of hbuorptidn 18 taken as criteria for
fixation of seniority in the cadre, Principals absorbed afte
1-7-90 (my date of absorption in %-7-90) were placed bhefore
ma in thae sopiority list vido S51,H0.3,14,1%,16, ?3.?6,?9 31
36,438,041 ,46,47,48,51 (sixteen mombers) whereas mine 13 S1.H
109, even though 1 was abgorbed on 1=7-90, A/\

@ertzy’zecl to ge true COW (Contd,on 2nd)
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I1I, Direot'rdoruitment_Prinolpals 31.N0492,94,97,100, -
103,104 Joined in NVS are placed before me aven though thoy
Jo1nad in NVS on 11-7-90, 12-7.90, 26=7=90, 2=11-90,

15211 0{.20~7-90 respectively .00y after my date of absor-
ptionfi'he above saiqd 81x memhers ware not at all on rolls

of aamitiwas'Principalc as on 1-7-90; 8ince they Joined _

a8 Princhals-in NVS after~the date of my absorption 1-7-90,

It is not known how the seniority is fixed,

111, It 18 clearly stated in the permanent abaorption
rules (Rule 5) fixation of seniority that "In case of
Employees already holding a post ip the same or equivalent
grade on regular basis in their Parent Department they will
be entitled to the benefits of such rejular service in the
- grade for fixation of his senfority. In the later case the
officer will be given senfority from:

1) The date from Which he has been holding the
- post on Deputation

{ on
2) The date from which he has been appointed on

regular basis to ‘the same Op equivalent “irada
in his Parent Department

» Wwhich is laterﬁ.

The sams was clearly explained in *he explanatory
note and the same was circulated as Office Order vide
reforence (4) ahove,

The Dy«Director(Admn), HVS,New Delhi in his letter
cited 2-9/89-NVS(R8tt), 4t.5-9-89 has siven clarifications
sou;hf by the vidyalayas point wise in an Annexure, The
Ann~xure bdint no.8 "on absorptinn the deputationist will
becomne Jjunior to the persons appointed on direct recruitmoent

banis", 'The clarification niven fCor the nbova point 48 an
followss . x

The seniority or the deputationist will be fixed
in accordance with the clause of the permanent
absorption rules, vy giving date of absorption
with effect from 18t Fay, 1989, no deputationist
vwill be put on dinadvantagoous position, Furthar
the.services,rendereq;by the deputationiat 1in
their parent department/organisation will not be
counted for seniority purposes, Al) deputatfion-~

on fixation of seniority 1in the Mavodnyn Vidynlaya
Samiti, Howevar, the senlority of the absorbed

persons will be fixed as discussed In provision :\
0f the Permancnt Absorption nulas, '

(Conﬁd.on 3rd)



In this oonneotion. I am to state that I. was.
nppointed in my parent organination as (1) Special. Offioer
against the post of Principal and Joined as Special
Officer on 31-10-84, (2) Appointed as Principal on. Depu-

- tation in Navodaya Vidyalaya >am1t1 and Joined on 19=7.88

in Navodaya Vidyalaya Samit{ ns Principal, (3) Promoted
as Principal 1n the Parent Department Vea, [, 21-10-88.

As I was holdinp administrative post singe
31-10-84 in my parant orvanisafion. I may be given
seniority. from the data of Joining in Navodaya Vidyalaya
Jamity i.e.. 19-7-88. Fven 1f the Special Officer Post
which I held in my parent organisation 18 not considered
as equivalent post. ‘the date of my promotion to the post
of Principal in. my parent organisation {,e., 21=-10-88
may be taken for conslderinp seniority in Navodaya Vidya—
laya Samiti.(?r the date of absorption i.e,, 1-7-90 of
mine may ha oonsidnred for counting seniority and I may
be given seniority to that of the principals absorbed
on 1-5-91 who wora placed in seniority list vide Sl NO.3,

113’15 16 23 26 29 51.}).36 30./'1 /}6.47"48’51 of the
seniority list‘> '

Hence, I request your soodself to clarify my
seniority position in the caire of Principals within
30 days, otherwise I would be forced to approach tha
Central \dministrative Tribunal for Justice as I have

represented. my grbeviance no,of times and unihle to
get any reply Crom your good ofrioes.

|  ‘Thankiﬁﬁ you sir,

Youn@ fnithf%lly,

/'\.

yv Venkata Reddy)
Prinetpal,
Jawahar lavodaya Vldyalaya
Pli?arnsarr"xr-)OB 02, '
DLst M =amabad (A, P)



| S ,L( 2” ANNEXURE.,..T,
/ dméfron szcuuut@' ' . 9‘ |

.. Phono No:(040)-27895565/5438
all : MMJMMJ R ' Fox.No,: (040 )-2 7Y 5567

Aidm NAVODAYA VIDYALAYA SAMITI
,3 .[Ayderabad Rregion]

(AN AU TONOMOUS ORGANISAHON UNDER MINISTRY OF HUMAN RE 50U RCE DEVELOPME NI,
DEPTT. OF SECONDARY & HIGHER EDU CATION,GOVT.OFf INDIA.)

. » H.No.1-1-10/3, Snrdnr Patel Rond f)e(:undtambmd~ 500 003.Andhra Pradesh

F.NO.1-180/NVS(HR)/2002/ c; Ll _Monday, April 21, 2003
10

The Prmotpals of |

Jawahar Navodaya dealayas of

2k ”BERABAD REGION o

~ Sub: Tentative senlontyhst of Pnncnpals Submission of

representahons -Reg.
(]

Ref : Hars Ulett,er;smo,_,1,;-2212002/N§/S(Pers), dated 08-04-2003

i
il .

With -reference to the subject cited above, please find enclosed
herewith the tentalive seniority list of Principals, wh|ch has been forwarded
by the NV, Hgra. All the concertied Prmupals are requested to submit
their representahona/objectlons if any, ~relating to any omissions,
typographical errors, eic., so as fo reach this office on or before .

16.06.2003,- for onward transxmssmn to NVS Hars for taking further |
ne‘cessary action in the matter |

s, In case the representations are not received within the stipulated

ime, no further reminder will be Issued and it will be treated that there are
ile) anomahes

Yours faithiully,

/_/ /
(ﬁ‘om

DEPUTY DIRECTOR

Xack As above | - o - |
: @erti{iecl to fe true com".

-
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.. FENTATIVE S8ENIORITY LIST OF PRINCIPALS AS ON 1.4.2003 & L/ 3 ' 6%
Iad - - 'i ) n 7.. ’ ) ' !
8N, m.lwzﬁaﬁfuz princiear oo fear. fuowe. ouaurcations | 10.0.4.{0ep JOR)| Dte of AbwCont | RIMARKS | N
A L \ .
1 . - . . ’ . .: ’ r ‘ N
i e Ty . - * g - . — 4
oo 191038 _JUR__IMA (HIS) M. ED __{08-12.0%0DER) [01.05-08 PROMOTED
2 |m siNmA: - 180334 Jur IMAMINENG) . [MmE0 LLB 20.10.8.0EP) |g10809 . ¥ ‘|remmen ¥
. , DEEMED ADBORPTION g'
3___{R.A SINGH e 300730 {UR  IMA(H/ELS) MED: .- 37 1BE(TEP; 91 L5 1 FROM 1.5.89, RETIRED )
4 psponsa o 00143 JUR  IMSC(PHY) MED 151 2-06/DEP) |01.05-89 PROMOTED 3
5 JPHEM GINGH 010940 fac  IMAECOGEO) ) 140 aner; 10t auyd PROMOTED ‘
.. B [HNGRAO 0 .17.12.47 fur M.8C (MAT) B.ED 724540400P) 010580 U IIRONOTRD i
) """"’" I R T . OFFMED ASNERTNN | - - :
| o . : Sl ey JrRoMEEE . o ] \
‘ b4 Moamwsw..L_ 30-08-48 JUR  {MA(BAN) M.ED " 126-10-88(0EP) 101690 . " |prOMOTED , N
8 JMUIKERN i 1250852 UR  IM.SCIPHY) © IMED 2401 87(DCP) j01-08.29 R e .
{8 R SARAN ) 164297 Jur  M.scamaT) ___|sED 15-1200067) Jo1os89 - |reERSRER .
Lto lspwewra . lisosss lum lmapol sc) ' MED 0511 D(DEF) 010589 Johokiodep e
{14 18K VADEHRA . Josose0 JUR Imscany B.ED 22.1298(06P) 010580 - ireddTEn C v .
N S: e O . T R AN €
i 12 |SHATRUGHANA PRABAD  .§28.07-4% [UR IM.SCIPRY) |B.EC ) 21.1CH5(DEPY 1010580 ] y i }
13 JHKP. SIHA . loros33  lur  IM.sC(PHY ~loPINEDN 16-17-56(0EP} |01.06-89 PROMOTED
DEEMED ABSORPTION : %
, “fraon 1.5.09, ;
14 JV.D. TRIPATHI - 1126743 {UR M SC{CHEM) B ED 111 106(DEP} 171-05-01 FROMOTED }
! ' ! :
- L oeceen ADBORPTION
L FROM 1.6.09, 3
15 {8.C AATH . jorroad R IMAN M.ED 17 130LP) 01059 rroMOTED 4
_ T T DEEMED ABSORPTION f
, 1B : _ FROM 1.6.09, :
18 U N JHA . (080842 UR _IM.A N 8.7 ) 23-12-96(0ERPY {01.05-91 PRAOMOTED . t
17 }0. RANGA REDDY _lotoag0 lyr  IMapoL. 5T M.ED -~ 0403-87(DER) (010508 RETRED \
18 AKX _SHUKLA 17:03-83 _{UR__IMAENG) B.€D. PG OTE  [210)-87(DER) 0105897 PROMOTED .
19 M. SELVARAJ - . u% uR  Imacam M.ED |20-08-87(DEF) [01.05-80" PROMOTED '
! ; : LA v |4 8CBOT) BED. ‘[14.00-87(0ER) |ov.08.80" : I IR
r . > .
24 JA KRISHNAPILLAL - - ]18.0442 {UR [MA(KIN) M.ED 05 11-A7(DEP) (010509 PROMOTED ]
22 |PLNMURTHY . lotorss Uk Jma ' M ED 21 0A-07(DEP) [0V.05-69 [RESIGNED |
23 [K.B. PRASAD o loforae fur  juapoL. $¢) MED. MPHIL  [6709.37(bew) [0108-81° |FRO% 1.5 60, RETIRED
24 |A MADHUSUDANARAD. 21047 (UR  Imscipon ' B.ED 3108-87(06P) |0108-69- PROMOTED
26 {V.5. RANAWAT . 150749 |UR |MSsCBOT) B.ED 22.08-67(0EP) {04:05-07" {PROMOTED K =
. o . I '
: . B ‘ ‘ iDEEMED ABSORPTION | . )
. 26 [VUAY KUMAR BRASTRI . -{15-1038 JUR [MASANHING o.cu 2 19 ONOCMH) |01 07 81, FROM 1,6.80 RETRED | !
?‘Q,v C.JANARDHANREDDY . Jokos42 [UR IuapoLscy [meD 25-08-87(DEP) {01:08.89° RETRED I 1
Vi lap TRIVED! 101140 |UR _[MAGHIN) ~ [Lus.BE0. 018 [100s870ER) Jo10509  lpromoTED ' i
A B : DEEAMED ABSORPTION
2% |E § NAIDU . 010749 JUR ‘|M.SC(CHEM) ) MED . 07-03-87(DEP) {0107-81 FROM 1.0.08, RESIGNED | - i
T 3 3 — : v y H
30 [3.V.REDDAPPA  ° 170451 [UR  [MEC{CHEM) ) M.ED ~ {29.0387(DEP) {00688 |PROMOTED : ¥
" = DEEMED ABSORPTION - ;
- . y FROM 1.5.89, ‘ .
M {5H BHATT 2144252 {UR [mAPOL. SC) _ |B.ED 20-03-87(DEP) {01-68-91 PROMQYED : '
DEEMED ABSORPTION | -
_ FROM 1.580, L ;
32 JLAUISINGH . pen4a Jur  {M.sccHEM) B.ED 01-01-88(CEP) |01-05-90 PROMOTED , i
13 |SMT H,P. SHYAMALA 130048 JuR M sciMan ~ IMED ~ [26-03-87(0EP) 010559 PROMOTED o :
. M TARBIGOUD—— -, |010738  |UR' MAMINSENG) M.ED 2108.87(DEP) |01:08-89 PROMOTED v
; ' ' i DEEMED ABSORPTION
f. v - FROM 1.5.89, 1. :
i 38 [SK KULSHRESHTHA . '|05-1142 [UR [M.SCOMAT) . M.ED ' |26.08-67(DEPY {0408-91 .. PROMOTED i
; . > . it ' !
. . h
L]
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N’ , _|FroM 1.5.09,
36 Y [S.V. SESHADRI 180240 JUR [M.A(HIS) 1B.€ED 21-08-87(DEP) [0107.99 .. |PROMOTED
37 " |RP. SRIVASTAVA 230242 {UR |MA(HIS) B.ED 21-1087(DEP) 01-05-89 - |RESIGNED
., ‘ ‘ . :- | DEEMED ABSORPTION
: 38  |INDER JEET SHARMA 21050144 JUR  [M.A(MATH) B.ED, 28-09-87(DEP) [01-07-91 FROM 1.5.09, RETIRED
39 [SURESH KUMAR "~ Jos-0ss5 Jur M.A(ENG) B.EO 01-10.8/(DEP) |01.05.89 ‘JerOMOTED
40 IMP.GUPTA 1020239 Jur ImscicHem M.ED 12-08.87(DEP) {01.05.89 . |remiren
) - DEEMED ABSORPTION
FROM 1.5.89, :
41 {B.R.GAUTAM L ]030842° JUR IMAECO) M.ED 17-10-87(DEP} |01-09-92 '|PROMOTED
42 |VNAGESHWARARAO  |30.0350 Jur M.SC(CHEM) B.ED 21-08-67(DEP) 010509 |pRomMoTED - -
43 [S.T.VALIMBE {20341 Jur " [mscicHem B.E0° 03-0387(MEP) [01-05-09 ““JRETRED - -
4 |G.R SATHWARA - 160942 [UR" M.SC(MATH) . B.ED. 03-09-87(DEP) {01-08-89 I RETIRED
48 jHKoxir - 011039 Jur “fmscman) MAlEco) MED 122-08-87(0EP} 010569 © . *|PROMOTED S
i ——
. . ' | DEEMED ABSORPTION
48 _|BASUDEOPANDEYA . 260138 [UR |MAENG) oip 05-10-87(0EP) [01-07-81 FROM 1.5.89, EXPIRED f
~ .. DEEMED ABSORPTION
47 [sMT.cPPUNY o |260433  Jur mAPolsc) M.Ed 09-03-67(DEP) 33245{FROM 1.5.69, EXPIRED -
T , DEEMED ABSORFTION |
- : ~[FROM 1.5.89,
. 48 IB.C RMOHANAN| 29-1046  [UR  |M.Se(Mat) PhD 07-11-87(DEP) 01-07-91 “IPROMOTED
N’ [ncoupta * |iece4s Jur M.Sc(Bot) BEd 11-11-87(0EP) [01.05.09 PROMOTED
80 8.X. GARG 08-11.62 {UR M.8c(CHEM) B.FD. 22.06ANDEPY {01.08.89 PROMOTI.D
. . DEEMED ABSORPTION
51 |DR BHARAT KUMAR oar [ur M.A(Psy) Ph.0: B.Ed 21-08-87(0€P) [01.07-91 FROM 1.5.89, RETIRED ]
82 VINOO SHANKARSINGH: _ |28.0180" [ur [m.a(sans) B.ED. 05.06.89 04-06.92 P
S3  ACHCHASINGH 18:07-52 "JUR__ [M.Sc(BotyM A(His) MEd 16.01.90 1501.92 PROMOTED
84 KK GOEL " _Joo-1140Jur [mscomarns) B.ED. _ Jos-0s.30 08-06.92 % :
55  |0SCHAUHAN - 040343 fuR  |m.ScoMan) MEd - |05.06 89 04.06.92 |PrOMOTED
16__|DRIKUM) VEENA DANGWAL Jo4.0283 _[uR  |m.scicrem) B.ED, PH.O 12-06-89 130692 - |pROMOTED 1 A
57__|KRISHAN CHAND SHARMA./1{5.03.51 UR [MA(saNS) MED. 05-0%.89 04.05.92 o
88 " [SPVERMA ~ ~ -is1040 Jum M.Sc{Phy) 8.Ed 210889 20-08.9f frenrep S
59 |KLANAND U |200849 fur [mMscphy M Ed '[31.05.89. o501 . JRESIGNED - -
60 [JSKANWAL | e 150643 {Ur  [mapem - MEd. 06-06-89 SR TERMINATED
ot Joerancey . ' loso3as Jur Mo LT, 14.06.09 19.00-81 EXPIRED
62__[NIRMAL SINGH SAGOO. . [240345 |uR . MAIMATHS) M.ED. |14.06-89 13.08.92 PROMOTED
63 [MOHAMMADKALEEM' _:[13.01.54 |UR |MaiEnG) LT, 24.07.09 22:07.92- JproMOTED
84 _|BSBHALLA® 1291048 _Jur' [M.Sctzo0) B.€d 01-06-69 01:06-92- EXPIRED -
85 INK.BHALLA - e ur  [m.secHemy M.ED. LLB 05-05.89 04,0791 — ’f_
68 |v.PSINGHAL .- - 561040 [UR _[M.Scman 8.6 15.06-89 14-06-92: RETIRED | ' /.
87 _|UMESH CHAND ARORR;  |22.0848 |UR M.SC.(CHEM) B.ED. “lo1-07-89 30.08-92. ' ' ‘ k
68 [oR VP PALWAL - -~ 300845 |um MA(HINDI.LT) B.T. PH.D. 150689 14.08.02° PROMOTED
69 [KA MATHEW /f 040848 |UR [maENG) B.ED. 05-08-89 04-09.92 PROMOTED
70 SUBHASH CHANDER RABF& 1502-49 UR MA(ECO) B.ED. 29-08-89 28-06-91 PROMOTED
71 |CHANDRA DHAR PATHRK-~ {16.1242  |uR M.Sc(CHEM) B.ED. 05-05-89 04-08-91 RETIRED
72 |KSHITISH CHANDRA DAS/ (22-11-52  JuR M.A(Pol.Sc) 8.Ed 16-05-09 140667 PROMOTED
13 |KAMESHWARMANDAL, ~ |22-1041 [uR [M.scittan , B.ED 150699 14:06-92 RETIRED
74 |DINESH KUMAR MISHRA - |13.08.41 UR _[M.SciChem) MAEco) 8.6d 01-07-89 30:06-91 EXPIRED )
75 |CHOBSINGH - l (1090162 UR |M.Sc(CH).M.Ed.Ph.D. MA(PSY)MA(ECO) |63-07-88 oz“;}_z.oz /’
18 __|CEVIPRASADSWGH . |z6:06-61  |UR M.Sc(MATH) M.ED. [0107-89 30-06-52 .
]7_ISMT PRABHAVATIRAC™  |260340 |uR M.A(Eng) , BEd 12.06-89 11-12-92 RESIGNED “
78__|RAMAKRISHNA REDDY. B, “]01-0747 Jur [m.sciantrro) B.ED. 01-06-89 31.65-91 L,
79 _|PREM CHAND SHUKLA * fo10748  ur MA(HINDI] 8.ED.  foso7.80 03-07-91 |
80 [xo.cormatH. — * " [13.4148 |ur M.SCIMATHS) M.ED. {14-06-89 12-06-81 : ; —l': /
]
1
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) ,
84 . [vrymishuan ) 17.02051  {UR  [MaiEng) MEQPGDTE  |0107.88 300892 TERMINATED
82’ Im.pPauLsaTyakumar 230049 Jur |m.sc.200) M.ED. 14.06-89 13.06-02 7o eneste b
83 JONUPADHYAY . 06145 |UR__|M.A(Geo) s.€a 01-07-89 - | TERMINATED '
84 |v.ar murTHY DiNAVar, 7lovor84  Jur |maTELGU) M.ED. 22.0689 21.08.92 prnovw-dlid - Co
08 |BALAKRISHNARAOR . Jot-0s44 Jur [wapoLsC) M.ED. 31-07.89 00702 T b '
20 |vvscHaapatirao . f23.0840 Jur |MAEco) M Ed 050509 w  |remmen
a7 |SIDHINATH TRIPATHI . /280338 |UR - IMA(Geo) B.Ed 21.06-89 20-06-92 RETIRED
88 |3ADGOPAN KUMBAKON/M |24-1061  |ur [warporsc) B.ED. LLB 28.08.89 27.08-91 R
89 |M.C.SEBASTIAN " fos1047  lur  ImaEng) M.Ed 05-10-09 05-10-91 Jresionep
%0 dﬁVEWMNj - lisBaaz fur IMAECo) 8.Ed 06 05-90 05-06-92 ~|resioneD” ™ .
o1 JCrmNINTT RANUMANTRA R 010744 [UR fu.scicEoLOGY B.ED. 07-08.90 osos02 o} e s
02 |oeoraE Josern -, ‘Jos-1045 |ur lmaenc) B.ED. 110750 P B PS
o3 |nsamavasan, -, fosoes2 fur Jaaaeo) MED. cto6s0  fosoee ~vEm) ermmmiTe o
_ 84 _|nB BHAROWAS " Jraaree Jur (mseicnes B.ED. 12.07-90 109z T T
o8~ [na amBuST - /lot-1048  |ur [msc.cHEm) BED. | 18-06-90 180802 "I TITEYIETEN -
s |AsHOK KuMAR BHUKLA Jord384 |ur |m.scsom) M_ED. 01-08-90 300892 TR TR S ey
o frkausmaL Jis1083 fur [mapsv M ED. M PHILEOI 60790 . |2s07.02 ~mR e e o 1T T
ts ~|E DAVAPPAREDOYY), 7|300344 -|UR _|MA(HIST), MA(POL.SC) B.ED |25-05-90 . |24-0892 ~~ TR oA P
9| vasupEvAR . -Josos4s furR |MAENG.LT) ' |een. 30-06.90 e BT )
100 _[tuLAsiNGHDASLA Jo1-0347 |uR ungEO) B.ED. 02-11-90 P T
101 [|DR CHANDRA MOHAN®" 040743 lur  {maPHL), LT(SC) MiSC(ORG.CHEM)|19-06-90 18-08-92 |
102  |PC GOSWAMI " Jotosso Jur [mscison M.ED. 28.06.80 270892 S
103 /|DRTNN SINGHN - " osoz1 - JuR - [mSciChem). OPA B.Ed, Ph.O 15-11-90 16-08.95 "{1‘ i
‘o4, GRNS GOSWAMI >, -f6s03-30 6T |MA(San) . [mEd.Pho 200790  |1907-92 RETIRED '
“108 |ANICKUMAR SHARMA™ . |s6.0846 JUR [M.SC.200) B.ED. 270890 28.-06-93 s
106 MARCHARANSBINGH ;_  [17-0881 Jur |MaEco) M.ED. 01-08-90 o B
107 , I AAZARIKA ’ 01-01-63 .. {UR__IM.Sc(Mat) B.Ed 04-01-38(Dep ) o’u‘nsm .. [RESIGNED ‘
m: T 250441 JUR  IMAMHIN, MA(San) 8.Ed. 15.0¢.88(Dep.} 01-05-80 " lrermmateD
108 |V. VENKATA REODY 010883 . [ur |MA(TELGY) M.ED. 19.07-83(0EP; {00700
110 |Txap SINHA 210141 --Jur IMaEng Dip in Edn 11.07.88(D6p |1107.90 ____IRETIRED
111 |or snamBunaTHUHA 010944 . JuR {MABANSMIND) - BED.PHD  |11078%CEP) |11:0790
112 {v.S. JOSEPH 160348 . JUR [mA(ENG) Tmen.pote  [16-07-88(0Ep) 180700
113 |P. CHANDRASHEKHAR  [12-08-82 . Jur |m.scieoT) . MED. 01-08-88(DEF) |01-05-89 " ,
114  |S. DOORVASAN 0807-50 [UR |M.SC(MATH) B.ED. _ |08-08-8%DEP) [07-08-90 TERMINATED
115 |uoHoB SINGH 01-0248 |uR |mAHis) 8.EO. 24.08.88(DEP) [23.08-90
116 JuveELy 140538 - JuR [MAMat) 8.Ed 12-10-88(Dep.) |11-10-90 |reTireD
17 |Bswaipe- 190085 - 16C [MScZoo) - - lssd I - IresiaNeD
118 |GANGA PRASADVIKAL 010748 {SC |maginDn, Mt |ist2s0 131292 ' :
119 |BANWARILAL 70748 -[sc |mamis) BED. | 17.42.90 16:42.92
320 |{KANCHHID SINGH 161247 - |$c |mapoLs) MA(HIS) B.ED.  |28-02-91 24:02.93 -
.1 |OMPRAKASH SAGAR: 040781 -{8C  |M.SC(MATHS) B.ED. - |03-12.90 02-12-92" -
122 |TKK THATHACHARYA  |20.0843 JUR |MA(HINDI)L(SANS B.ED. |29-10.880€) |28-1000° 1 Lok )
123 |KP. NATARAJA PILLAI 160547, {UR [MA(ENG.LIT) B.ED. 20-12.88{DEP) |19:1200- N
124 |MH.GUFRAN 01-01-38 . JUR |M.Sc(Ag), MEM DipinScEdn  |02-09-88(Dep) |di-07-81 -{resiGnED .
125 |NAND LAL MEHTA 181280 -Jur ‘fmcom - B.ED. ) e
128 |KK MUKHERJEE 170162 JUR [MSctPry) B.Ed |os-10-88(Dep.) G1-07-91 -|RESIGNED
127 |DR. JN SINGH 050181 - |UR - |MA(GEO), PHD - MED.LLB,  -|2607-88(DEP) |01-07-9+ '
128 Mo JosePH 030248 |[UR ]m.sc. B.ED. 23.028%DEP) |01-07-81- £
128 jMANOHAR DARYANANi 24-1243 -JUR  [MAIGED) M.ED. 28-12-38{DEP) d{idr-n{' o
130 |AP.VERMA 300738 JurR |MAGeo) M.Ed. M-Phil 06-05-B8(DEP) |01-07-9¢" N
131 |HEM KANTI SINHA 010843 |uk |mayrinDy), 8.T. 15-02-88(DEP) |01.07-91- i
132 |[RA DALVI 090238 JUR _[M:A(His), M.Com MEd, LLB 23.07-88(DEPY [0107-91- JrReTIRED
133 JAHKHAN 24.07-44 - m.sc B.Ed 11.00.88(DEP) |01-07-91. RESIGNED |
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Hay JAWAHAR NAVODAYA VIDYALAYA N
tisty NIZAMSAGAR : DIST. NIZAMABAD — 503 302

v el . ce Ll ' ’

e ((Under Nunstrv ot-Human Resource Development, Deptot kdn.; Govtot India)
ELDE VR IMVNI2003 0405/ W | Date: 7.05.2003
.rl'n

The Deputy Director
Navedaya V dyalaya Samitt

Regional O ttice

Subi- Subnussion ufm.pmséulalion n /o Su ViVenkata Reddy,
Prneipal, INV, Nizarnabad for fixation of sentority in the.
Cadre of Principal ~ Regarding. -

o -0

With the subject cited above, piease. find herewith enclosed 2 representation i
respect of S V. Venkata Reddy, Prineipal of this Vidyalaya for fixation of sentonty in the
Zadre of Prncipal for enward subnussion to NVS, Head Quarters.

Thanking you,

Yours fasthfully, -

bnck- 15 Pages. /

e (V.Venkata Reddy)
Prncipal.

@e‘fti{iea’ fd"-;_ge true com:
AE

/‘"

|3

B
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=y s o ..
«.f.; R nJ\':i]u‘m Sty

i\l e Newe r)"”)L

. {Through Dy.Director, NVS, Hyderabad]

Sub:- V. Venkata Reddy, Principal, INV, Nizamabad (AP) - Commumication of Tentanive
Sentonty ket of Principals in F.No.1-180/NVS(HR) < 2012, 9646, Del104.2003
received on 2504, 2003 - Furnishing of information regaring “DEEMED
ABSORPTION OF 16 JUNIORS" ~request —reparcding,

' - ~tolloi-

i

[ joined in Navodaya Vidyalaya Samiti as Pancipal (Deputanon Basis} on 19.07.1988. Before my
joumny 1 Navodaya Vidyaliva Samiti, I was holding the post of Special Officer in APRE] Society
(Regd.), Hrderabad which is 2n antonomous body in the AP Government, under the Chainnanship of
Hon'ble Educanonal Minister of Govt.AP. My Parent orgunisation APREL Society promoted me as
Principal i APRE! Society wae.f. 21.10.1988, '

On 20.1C.1292 3 scnionty list of Pancipals was communicated and | raised objecticn regacding
‘abon ol my senonty and showing me below number of my juruors vide my letter de.27.10.1992. From
1992 o tdi this date, T made scries of representations casing obyections showing numbes of my juniors
over and above e mn the sad Senionty hist of Pancipals. “As on this date, | have not received any ply
though Tam cntied to seceive ugainst wy representation egarding fixation of my SCIMOLILY.

= s

shown at SI No. 109 and wiwre as many of my nors urre shown ar SINe 3, 14, 18, 16, 23, 26, 29,31,
35, 36, 38, 41, 46, 47, 48, §l respeively hough tiey were ail whsotbed ailer 91.07.1950. All it above
persons were ahsorhed stter the dat= of my shsorption,

Seniority list of Pn‘udpaf;‘ was 1ssued wygain on 15.10.1993 and 20.10.2002 and my posiion was

dsalf pegsonally on 22-10-
2002 1 the Prucipsis conteienice heid st INY, ¥ nakhapatnam fronr 21.10.2002

It
to 22.10.2002 wherews
your kindself reaction s 2 iallows as peeoeded in the colerence minutes, ™ Sa V.Venkata Reddy,

Principal, INV, Nizanaibad (AT): The Pancpal informed that inspits of writing six to seven ceminders
for the seniomty of Principals there 15 no respense trom the Head Quartecs.  He hus requested the
Commussioner to icok into the probiemn of Sentonty.

I represented the issue of my senionty in Principals cares wye]) yruy kindee

Lr_tommussioner’'s Reachon in tha szuonty : "It could be a deliberate mastake. He ltas

¢ -

]
cwthicr informed the Princpals that this type of mistakes will not take place and any  officer
rund  be respunsible for doing such type of nustakes wull attract the penalty not fess than
termination. ‘There should ik b .uiy anfiir Geatpwend i e viganisation. (Cti/:rr qfh.'w sinittes 43/'
the Pr/ho'pa/.i’ Canferery je epelpcad) : . H '

In my recent representation’ D4.06.11.2002 forwarded hi the LDepute Dimectog, NVS, RO,
FNo.5.5/INVS(HR), 200205 4405, D i L2002, (copy of the reference enciosed) qver

- . ’ . .
- - - Y AT Ealal STa R IR wiéallsl vered 1‘" ~cr b ‘R IMOI I vy Caldereryes e 1
of the runminrs aad dare of dieir ahengnon i Sunig, pnd ther phwements @y wenmary |

rrenesied the authority to render stice in the (atter duly placing iny Seniority over and above the said

prnmns. As on thus date, my copresentations for fnation of m7 semionty over and above the persons

natied m my iepitsentations eadier wete not uttended. I'have not received any reply about the stuge of
Y representation. ‘

Contd.}*..2

e it L4
Date: 07.05.2043 "

R S
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Duutiyg die pendency ol my represention for fixaiion of iy senioary over and above tire juniors,
the earer semonty list wras gwven etfect tor fucthec prometions t the post of Assistant Dimetors and

tre juniots teletred by me were piwmoted and pow wotking as Assistant Directors aid whereas [ anin
workinyy as Principal #ven now.

-+
"U

While it being < J‘» ﬂ.. ent Tennanive Sentonty list of Prncpals 15 conununcated to me vide
F.No.1- 180, NVS(HK), 2002, 9(»40. DL21.04.2503 (Hq.LeNo.1-22, "’:\T\b (Pers.), Dt08.04.2005.),
seeking my objections if any sgninst the placements in ‘1 'i Tenmnre Semoaty hist. Ficst ume, I came
to know thut untors who were shown above me i the servouty bist were treated i the present Tentative
Sewonty st 33 "DEEMED TO BE ABSORBED" w.c.f 0L05.1989 1 the nemacks columu, as
agamst the orginal date of absomtion of 01-05-19%1 and even subsequent dares. [t s tather sumpasuw
to acte that nowhere in the scrvice juris-prudence or the law 14 down by any Competent Coust in the
countre, such @ deemed absowpnion 18 not pemussible under law., Even the teans and conditions ot
Samits alse oot peovided such deemed absorption as aganst the actial date ot absarption. While stating
the my juniors were g@iven decined ahsomtion anteniror o the actual date ol Ui absorpuon, the

preceedngs w winch they were gven such deemed absogpaon, and the detals of diese persons were nek

stated.  In what cicumstances. such a decision was taken by the competent authonts detnmental to mwy
wibeiest williont givingg any eppartunty 0 me o delend such slegal action 1s e nol hnown ke
Vindess 1 owas yiven an opportiinity agsinst such dectiad nhsmp:u.m w Bavore of V. pruuors, oo
proceedits Dy deerned shisoption can be given i favour 16 of v oo, At oo point of Goe T was
nar mvan any nohce ar opporminity hefare prning deemed :h(mnnrm aznnst 16 ol my jumors e
thieteby, 10 urar drem as senors 0 me m the cadee of Prixcypas,
: f

J sumcerely tequest you st o Lmd]) comuupcate me the proceeduyy under winch the 16 of my
moaee 1) Sha R.A Sinph, 2) Sha V.0 Thapathy 3) Sha S.C.Rath 4 Shn LN Jha $) Sha KB .Prasad o)
b Viay Faooe Slestep - 7y Sha LS Nakine 8) Shin 3.(*:.l3huu D) Shay FoRImishreshon 10y Shin
S.V.8echadn 11) Sha frdeapt Shagne 12) Sha BR.Gonduwm 135ha Busuder Pandi,  (4)
Stnt.Chandrapeahe Pury,  15) Shin BCRMohanani  16)  Dir.Bhamth tumar were muade s deemned
absorbed to submit my eftectrve reply to the Tentative Semsenry Lst.

1t & 1o briag 15 your kiad notice, eatlies | made aumber of reprasitations vight from (992 to 2007
lee ul.v.uu; e over and above Lhc lb persons mn the semonty bist of Prncpals and mspite of imukuy
cepeated wpresentanons oo authonty as on this date answered and oot conmunicated any onder
attending to my grievance. \\xth out answenng my grievance ad without conanumcating me the
oL daf\bo -ll’u.u.t vsuh"h {6 af m',‘ ideGf‘ W gr'rn df'rlm Aha-utuiﬁﬂ, nln i i ("L >1lOT\"‘ﬁ,' llﬂ m
over snd #bove me m the preseot senvonty list and eatlicr semeny Bist ol I’tmuua]s does not anse.
SIEWOaE ZIRVANSC aghnst the semonty is a statitory duiy and the same s te be dusclanged as o
sramitory oblignoon.

{ once ATALN smcrrr.h_r ecinest you sie to klﬂ("ly' tuonsh me the Pl(_l('(‘(‘dl“gs nndee which 16 ot T
JutiOLy Leleried ubove gven deered dale of absorplion as aganst dreir aciual daie of absopison sl aiso
communieate the decrsion agancr the tepeated representanions nude by me oght fraed 1992 10 X503 By
showing ime below die above 16 pesons m die cadre of Pancipais ond w nix\m AR (hy Zrevance
or r*prc‘«rntmnnc p-ndmg hetosre wonr, 1 hinnbly Leruest Yo gt ut Iy psceed any h.lrdm with the
{inubisation of die Tentatuve Scuwaty bst as tnal one.

Conud.P..3..




‘ ’f _ E | w3

Aler tecewing e entire infonnation as tequested by e ghove,
reply/obpctinns agamnst the pessent Tentative Sewonty list of Prncipals w
Lroni the dute of teceipt o infistnation is tequested by mie above,

Uwill subimit my elTective
ith in apenod of two weeks

! »
Pe plensed 10 consider,

Vo e

{V.Venkata Reddy)
Petnicnmborpa
Pomabes Ravodaya Vidyainy
Nitam Buyar,
Ellaamabed. 1, (A, [
" PiB - 55s s

_ . o o ' Yours tuthtully, /
Euck a/a o |
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TS NAVODAYA VIDYALAYA SAMITI bg
: (An Autonomous Organisation. of Ministry of HRD)
Admn.Block, IG1 Stadium, IP‘Est'ate, New Delhi-110002 ' ;

| F.No.1-22/02-NV8(Pers.) | | \f\ ; 14.2003
riV.VenkataReddy, . .. ?

Principal, L "

JNV Nizamabad, =~ - '

ANDHRA PRADESH. | " . /.

Sub:  Objection in the _égniority list ~ teg.
Sir, |

This is with reference to your representation on the above subject vide letter dated
07.05.2003. '

e , :

Your representation bas been considered by the competent authority but could not be
acceded to. It is needless to mention that your seniority has earlier been fixed at No.109 in the
final seniority list circulated vide letter No.8-2/91-NV3(Estt.) dated 15.10.93,/aﬁer taking into
account ~\Urelevant aspects. As such your represéntation datgd 07.05.2003 stands disposed off as
rejected. No further correspondence in this matter will be entertained. The final seniority list of
Principals is being forwarded separately. ' ' '

S

~ Yours faithfully,

N B
T ) ‘/—"‘—‘—’

I e v : 2. q\';ﬁ .

; | | (VKSHARMAY |

; . - | DY.DIRECTOR(PERS.)
Copy to:-

1. The Dy.Direétor, NVS, Regional Office Hyderabad — for information please.

@ertiy'iec[ to 5e true copy

P U ST S U 3 TONE SN 0 SPSENY SRS
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. ‘ g \ruur-tb) < ov:;un 836
" l VAN L!oj,m-.\{madurnmm : Fax Moo (040)- /I[,‘J‘hﬁ df

I QAVOI) AY‘B-L 'JT A -A- MA.MYJ'W MM q{‘-c
tuderahaa regionl

{/WN A TONDMOU 5§ ORGANISATION UNDER MIKISTRY OF HUMAN REGOURCE D!\'ELOPMEN?«

R DR SRR YRR SUSLATRE A3 Aaths Fadt

e eim—s mim e md e e o m——— T — i 1y Sgs @) e - oo hes Ap e B

FOOA-1B0VSIHRY2002/ 0 November 18, 2003

~To
Thz Principals of
Jawahar Navodaya Vrdyam fiaG of
HYDERABAD REGIOYN

Hub  Finad seniority list of Pringlpals ~-Reg.

af i Hara lattar Na, 1-22/2002INVE{Pars). datard At 122003

Slr,

With FEVRCEMGE (O the subject cited above, pleave find #nglosed nerewitn
e F“"m} seniority list of Principdm az on 01-04-2003 forwardad by tha
VB s, The p%uwmum of Principals in this Dnal semonty st is fina,
~%owevér any typographical errors, if any, found in the entries may be
ormunicated o this office, within 20 days from the date of receint of the

weriority list, Al the Pnncmals are reqL ted o acknowledge ‘na rec ewt of the
imal seniority list

Thig may be atlended on rbﬁ Priotity,

vourg faithfully,

(SCRATH)
ASSLETANT DIRECTOR(Pars)

melt As above.

i
IR ) o
S, wn e T S

“-—-‘...._ .

w A B RUS et i

@erti{ied’ to be true copy.
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ANNEXUR

AR e Y e T O

E-M

i i"'lr;,"fxg,_éE!\JlOI(I IY LIST OF PRINCIPALS AS ON 01.04.2003
. .
of - .
; : . . OATE OF .
3 I I RN - | somiNG ON .
~ S.'N;')...'. INAME OF ThE FRI}NCIPA'_ DOB cm: EDNL. otiAuFlc,mor«s RtE'GULA'JR.BASfS REMARKS
170848 |UR |M.sC(BOT) . B.00. 010509 1
"|25-0150 {UR [M.A{SANS? 8.0, 0505 89 . » o
[ (3 [KRISHAN CHAND SHARMA 150351 " {UR  [MA(SAN . ~ g0, 080589 1 N .
|t ek A . 300983 " Juk M.sé(cvl.'-‘f,\}’“ T MED.LLE 03-05-8% B
|5 [UMESH CHARD ARORA 220846, |UR * [m.scicty - - B.ED. 010789
|6 jcruB e 090152 JUR M.SC(CH;,.TiAEd.Ph.D‘ MA(PSYMA(ECO) . |03-07-89 . .
__7__[RAMAKRISHNA RECOY. D. - 7 |osor4r"[UR “i|M.SC(ANTHRO) ' .. B.ED. L .
[} 8 ks cumnatk ¢ 131148 '{UR *{M.SC{MATHS} -~ > meo. . I
:o_ V.S R, MURTHY GINAVAHI 010754 MR ¥ [MaTELUGYY T M.ED. . . :
, L 10 |BALARRISHRA RaOR, ¢ 010644 "[urR " jMAPOL.SC) M.ED. latores 0 |- . b
Ao _]‘E‘:tnl!ll"!l_.ill  NARVAANT, _[t.'.?)ir'bx 010744, [UR ' [M.$C.(GEOLOGY) B.ED. lor0690 o
F__ 12 ,GEORGE JOSEFR ..  * " fos.1045,,Jur  |matEnG) B.E0. o100
5 ‘i_' !NK)MBUSY\ . 01.10-40 UR M.SC.(CHEM) G.ED. 19-00-00
e 5;5'_55955_/':_&:___“__._‘ 15-1063  {UR  [MAPSY) M.ED., 14.PHIL(ED) |26-07-00
1. 18 B. L‘{,\\‘Al‘_!"fn”bﬂ-zg()\‘ 300344 UR MA{HIST), ANPCL.SCY B.ED {28-08-00
E. 16 |K. VASUDEVAN 080348 |UR |MAENG.LIT) 8.€D. 30-0800...... —odeieiorr e et foe e
| 17 [TULA G DASILA ! 010347 {UR [MA(QEO) 8.ED. 02-11-80 v i
- 10 HC COSWAIAI ' 01.04-80 UR M.SC(BOT) M.ED. 200600 .
19 o 050251 JUR [M.Sc(Chem) 81, Ph.O 15-11.80
20 A:::nuii}ff}u JEMARIAA 180846 |UR [M.SC.(Z00) 3.ED. 2706-80
2 H‘/\‘I‘(CH.A’\I‘!‘!LH S‘\’H(‘\‘H — 1708-31 UR MAECO) M.ED. 01-03-90
22 i o 106463 |UR |MA(TELUGU) . M.ED. 010790
25 DRUSMAMBUN.ATHJHA 010344 {UR  |MA(SANS/HINDI) B.ED PH.D 11-07.90 -
__-_-:1:‘— V-8, JOSEPH - 160346 [UR "IMAENQ) 1.ED. POTE. 16-07-80 :
28 u"cr:,-\uon,:snux'ﬁ(g.iz. B 120852 |UR [M.sc(BOT) M.ED. 010589 i ;
| 26 |unhca sinay ¥ |ot0246  |uR |marHis) B.ED. 23-08-50 i
1 7 lowwoneracrovikads "2, Jotoras |sc . [magnon, LY. $4-12:60 i
e _{Baavinn LAt © ok lojoraa {sc o {MApas) B.£0. 17-12-60 '
29 |KANCHHID SINGH 151247 -{sc  |mapoL.s) MA(HIS) 8.ED. 230291
30 O PRAKASH SAGAR 040781 |SC  [M.SC{MATHS) B.ED. 03-12-90
T [Ke HALARACA PILLAI 160547 - JUR |MAIENG.LIT _WED. 16.12.90
32 |manoaL MENTA _l1st2%0 [ur mcom 1.EO. 01-07-91
T - 050161 [OGC {MAGEC). PH.O W.ED. LLE. 010794
T ‘ . 030245 |UR |m.sc. U.ED. . 04.07-91
e IR OARANANE 244246 [UR  |MAGEO) U0, 01-07-01 ’
._.;.-'(;.m LINGH 110349 {UR [MA(GEO) 1L.ED. 010741 - . 7;:' .
T3 e tvan } _os1262 |UR IMAGEO) "L.ED. R B
B 38 VL. DIAL.ASUGRAMAHIAN N Q7-1249 ] Ul"! M.SC.(MATHS! AED. 010781
~ ; SHIVAKANT DWIVED! 010248 JUR |M.SC.(CHEM) ___RED. 0107-91
B 40 Qe '/t:‘.‘\/\. (X _ 94.C2.54 UR A APUR ATHA : 18-03.642
B 41 TY A5 RALSt Cl“\"l"/;{_;\:«- 12-07.51% UR‘ M SS(CHEM) .-_...__.._..'.(..E'i A Pri 01-03-82
T2 |t 070848 [UR |1 S(ATH, S ngamo - |160662
- : P/.F \ ' NS o e i , 01-10-40 | UR M S:(PHY) [ANN-1 130402 4
[ 44 !L‘;Mi" HARI SHAMNKAR 02.09-50 UR MAMHIST) {:Ed 20-04-02
T 45 |RAMAKRISHIAIAM, Y 01-09-50 |UR [M.Sc(BOT). M.Pil M Ed. Ph O [30-04-62
i: 46 [On RAVIAUMAAR RCY 200251 |UR |Msszco) L E4MD “ |o1.10.62

e
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*| 47 |MURTHY, SIVANANDA M  Joros4r |ur * M scpuang BEQ 1wi2@
48 [CHAUDHARY. BR " losor4s lsc MAECOMINDD ~ " " Mg’ 7 li3ou2 R
DO (PANKRALSS - - .of100ess ST Huapm . eme otesez |-l ol
o 30_JOURDIALSINGH -~ ¥ losossiifscl [mamis.ena) I | meg |Jososez ‘i - ot LT
: 3 __Joeocace.Ne . o Bijeaddso [s¢! [wsczooy 4o BEd ot k] [0k L[| 0 T fere
b Y T T iorés” Jsch waGEos) T T RE T R e Lo
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8 gloriar ) T [Gaas Jons M Ec (MATHE) geq 010062 R
A T 030848 . [ur" [ serseo) HEd, PRD 01.08 02
o7 [ioua ne? 19.04.62° JUR “ |14 AHG) 14 A (Eco; W Ed 6100 02
63 |nAvak s o, 010048, fur {MA(sOCIO) M.Eq 0100-02
39 |KAUSHIK NK & -1 %% Hi307i47 7JurR M a M.Ed . |otose2 R R s
80__|CHALAGER! HANGMANTHARPA :[040247," R i[m.scomamy M.Ed o loreser. I
81 |VERMA RAIATTARAYAR ) 11016245 " JuR i |1 Serphv) 8 Eo otooez .. : .
62 [REOOY.GRS T 1610550, |UR | |M.scrrrm ' WM 2d - |22.023
63 |SRIVASTAVA, AK 03-01.53  JUR '[MScMATH) 1 . 25.04-63 . L
&4 |rRecov.ns ‘ 07.03-58 ' JUR [M.SeBom Y Ed, PrD 18-03.83 '
85 _|OR JOHNSON. YRICHARD " 050348 [UR |M Agisn M Ed. PO 15.03.93
86 D B.M VEERABHADRAIAK 010747 " Isc  |MA(Pol 5 M Eg. PRD 08.12.92
§7  [se01 SATPAL SINGH 10-1052  [UR  |M.Sc(PHY) ) B Ed . 250193
| e |prsiNGH _ Dso3se [ur |m.sciseoq) MEGMPNE |2501.83
69 ' [SBHIMESWARARAO = 201051 [UR [MAECO) M.Ed 1006-93
¢ |SiocHU, Gs © 7 hsoise T lur MA(HIST) M Ed.M.Phl 110893
1__|SHARMA PRADEEP KUMAR " 121183 Jur [masTaTECO, PCL. §C). B.Ed 08-06-93
T2 MAMNGAT SINGH ‘ 28-02.55 ' SC Mﬁ{n(l) My 11.04.03
n DR, BHAVANARAYAMIA X 1510.54 UR M Seon LIS 10.08 9'3
74 ICHANCRASEKARAN, S 234685 [UR  |m Com M tg 10.06-63
s |GoswAMI PREM PURI 140847 Jur |m.scrpnuy M E4, BhD 08-06-03
76 JCHAUMAM, JAL SINGH 1507-53 " [UR  |MA(SANS) M Ed 01¢6.93
77 |RRAMA RAQ [noass fsc [maeco) M.Ed. ' 11-01.03
T8 |SAHA SANTOSHKUMAR = " loagaar |sc M.A(HIST) 8€d N .
79 lcHimeva ceppamy o072 [sc |masocio) BES 300793 SR P
60 [BAMARSI DASS " [oo4ss s¢ [mamon B.Ed " T ' ' e
01 [RAM CHARAN Cfort1s7 fsc it [maen MEd "7 Jezoses’ | T e
62 |S!SODIA. GULAB SINGH " 1010854 * [sC * |maPol so) 8Ed. " or.12.93 ' :
83  |CHANDRA SINGH SOLANKI """ loa.op47  |sc MA(ECQ) 8.E&d 10-01.54 |
B4 |LISHT, BAHADUR “AHGH 220546 JUR {14 AtEco) MA (Secy BEg 016163
85 |SACHAN, PREIA ARAYAN " [e20849, [UR  |M scqprHn sgg 2.00-83
OR. K. HARIDAS ~losor4d Jur’ MA(Pol.Sc) MA.(Socro)  WE4, PnD 20-09-93 S . o
RBSINGH (U Jo107:541 [UR [MscPHy) BEI - 20-05-93 I VR '
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92 CHAYVRVED ANL KUMAR 1,'!-01‘53 UR MAn ‘\'J()'?E.‘ (W4 20.80.93
93 [KaraAn yAsi DA 1604-52  JUR W 8cy 1 M I‘d 24 Py 18G5 U4
B4 |SLAICH, BALWANDELR SIHGH 200453 [UR M sechiem () 200504
95 [MISHRA. MURLI DHAR 010285 |UR  [M A(HiINDY 8 Ed 10-05-64
96 |PALANIARPAN, S 28-02-58  |UR  |M.ScmATH) MEd 30.-05.94 !
97 |SURINGER PAL KAUR _ 1121187 Jur  |mAsotlenc) M Ed 30.05-84
28 CHANORA PRABHA (D) Sint 25-00-45 UR MAMHIST) =T LT 24.05.04
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Grams: NAVSAM, NIZAMSAGAR.
e-mail; Invnizemabad2004@rediff com

Lm )
.gé‘r

* Ph: 08465-275541(0)
-275457 (R)

#2%  JAWAHAR NAVODAYA VIDYALAYA : NIZAMSAGAR
D NIZAMABAD e 302 [A.P] |

. Yo [AN AUTONROMOUS ORGANISATION UNDER MINISTRY OF HUMAN RESOURCE DEVELOPMERNT, ‘

To .
* The Commisioner, -

DEPTT.OF SECONDARAY & HIGHER EDUCATION, GOVT.OF INDIA]

ooooooooooooooooooooooooooooooooooooo

R A T T

Navodaya Vidyalaya :Sami't‘i; ~ Through'the Deputy Dircctor
LP Estate, 1.G.Stadium, - ~ (Hyderabad Regiony
New Delhi ~- 110 002. | -

Sir,

Sub:- V.Venkata Reddy, Principal, Jawahar Navodaya Vidyalaya
Nizamsagar, Dist.Nizamabad, Andhra Pradesh
Communicating Seniority. list of Officers in the cadre of
Principals F.No.1-22/2002-NV S(Personal), dated
03.11.2003, Furnishing of information regarding deemed ‘

~absorption of 16 juniors ~ Request - Regarding. |

-z~

Principal (Deputation-basis) on 19.07: 1988 Before my joining in NVS
I' was holding the post of Special  Officer in APRE] Society
(Registered) Hyderabad which is an autonomous body in the Andhra
Pradesh Government under the Chairmanship of Honorable Education
Minister of Government of Andhra Pradesh. [ was appointed as special
officer against to post of Principal in APREI Sociéty and joined on

30.10.1984 My . parent organization APREI Society promoted me as
Principal in APRE] Society w.e.f 21.10. 1988, vide Lr.No.9/A1-2/88,
dated.18.05.1989. S |

I, V.Venkata Reddy joined in Navodaya Vidyalava Samiti as

@erti(iec] to be true copy.



rm.:S'.No-. ' Name of the | Date of| Dateof Remarks
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On 20.10.1992 a"séni()ri‘ly list \fvasconmlumuated and 1 raised

objections regarding fixation: of ‘my seniority and showing me below

and above of my Juniors vide my letter dated 27.10.1992. From 1992
to ull this date. I made series of representations raising objections

showing number of my juniors over andabove me in the said seniority

list of Principals. -+~ - R R

Again on 15.10.1993, 21.10.2002, 21.04.2003 and 03] 1.2003
Sentority list of Principals was 1ssued, whereas many of my juniors
Listed as below are shown as seniors to me though they were absorbed
after 01.07.1990. The persons absorbed after the date of my absorption
i.c. 01.07.1990 are as follows. |

Principal | Joining - Absorption/
in Samiti | Conformation

01 |R.ASingh [31.10.86 |01.05.91 Deemed  absorplion |

R from 01.05.89.
02 [ V.D.Tripathi |11.11.86 010591 Deemed  absorption
from 01.05.89.

03 S.C.Rath | 17.1‘1;86 01.05.91 Deemed  absorption
from 01.05.89. |

04 TUNJha 231286 (010557 | Doemed absorption

lrom 01.05.89.

08 |SNBhatt [20.0887 |01 G59]

PEEPS——

05, |K.B.Prasad |07.09.87 01.05.9’_'—1‘  Deemed absorption
| from 01.05.89,

06 VijayKumar |28.10.87 |01.07.91 Deemed absorption
Shastri - - | from 01.05.89.

) O7%E.S.Naidu “107.09.87 'h'i'.;o7.'9“f1""“-}7‘“‘ 'i‘jééﬁ{éaa“ﬁsom&&h

from01.05.89. -
Deemed absorption

N e e —
’ . .

from 01.05.89. L

09 ISK.Kul  ]26.0887 [01.086] Deemed absorption

Shreshtha Crom 010880,

146 |

e A e e

-
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“In my recent representation
07.05.2003, 1 have requested 't

matter duly placing my seniority over and
the pendency of my representation for fixation of my seniority over and

. |
"10" TSV Sheshadsi | 210857 [010791 " [Deemed absorption
s ‘ b 1 from 01.05.89.

I1 | Inder Jeet - [29.09.87 01.07.91 Deemed absorption
Sharma | = ... 2ET | from 01.05.89.
12 |BR.Gautam | 17.10.87" 01.09.92. Deemed absorption
w S | from 01.05.89. -
13 [BasuDeo  |05.10.87 01.07.914:# | Deemed absorption
_ | Pandeya . “i# | from 01.05.89,
14 | Smt.CP.Pun |09.09.87 01.07;'9‘1;"';-};-1«-'} Deemed absorption -
________ ] Lo 7 from 01.05.89)
15 | B.CR. [07.11.87 [01.07.91 Deemed absorption
| Mohanani | |from01.0589.
16 | Dr.Bharath  {21.08.87 101.07.9] Deemed absorption
Kumar from 01.05.89.

PF/VVR/INVN/2003-04/05/61, dated
1€ authority to render justice in the
above said persons. During

above the juniors the earlier seniority list was given effect for further

promotions for the post of Assistant Direclor’s and all the above

mentioned Sixteen(16) juniors to me were promoted to the highér rank
“1.e. Assistant Director, whereas [ am working as Principal even now.

First time I came to know through the seniority list circulated

vide F.No.1-180/NVS(HR)/2002/9646. dated 21.04.2003 that juniors
who were shown above me in the earlier seniority list were treated as

"DEEMED TO BE ABSORBED” W.EF. 01.05.1989 AS AGAINST -

THEIR ORIGINAL DATE OF ABSORPTIONS OF 01.05.91 and even
subsequent dates as listed above. It is rather surprising to-note that no
where in the service juris-prudence or the law laid down by any
competent court in the c()umry, such a deemed absorption is not
permissible under law. Even the terms aad condifions of the samiti
also not provided such deemed al)sor[fwtion as against the actual

date of absorption. While stating that my juniors were given deemed -

absorption anterior to the actual date of théir absorption the procceding

ML LT AL U

—————

'\
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¥in which they were given such deemed absorption and the details of
those persons were not stated. . In what circumstances, such a decision
was taken by the ‘compelent :authority’* detrimental  to. my - interest
without givi ‘g'gari;; bp'ponunity to ‘me to defend such illegal action is
also not knovyn\_"\t‘?o'}; me. Unléss T was given a opportunity against such
 deemed absorption in dayour of my juniors, no proceedings by deemed
- absorption can be given In favour of Sixteen(16) of my juniors. At no
pomt of time T was not given any notice.or opportunity before giving

PR s O

deemed absorption - against . Sixteen( 16)::0f my juniors and thereby 1o
 treat them as seniors 10 me in'the cadre of Principals.

I' sincerely requested you sir vide my representation dated
07.05.2003  to kindly communicate the proceedings under which the
Sixteen (16) of the above stated list of my juniors were given scniority
over and above me. Inspite of my sincere request the Deputy Director
(Personal), N.V'S. Head Quarters had given me a letter F.No,1-22/02-
NVS(Pers.), dated 03.11.2003,(The first reply received from
Navedaya Vidyalaya Samiii against my series of representatiens)
wherein it was stated that iny representation dated 07.05.2603
stands disposed off as.rejected. A¢ no point I was given any
clarification to my .doubts raised through my series of
representation about my seniority. It was bluntly stated that my
representation dated 07.05.2003 stands disposed off as rejected and
also communicated that no further correspondence in this matter
will be entertained. 1t is to bring to your kinu notice that carlicr.I
made number of representations night from 1992 to 2003 for placing
me over and above the above Sixteen(16) persons in the seniority list
ol Principals and inspite of making repealed representations no
authority as on this date answered to my representations and not
communicated any order attending. my grievance on the other hand
stated as disposed of my representation dated 07.05.2003 as rcjected.

Without replying my grievance and without communicating me
the proceedings under -which Sixteen (16) of my juniors are given
deemed absorption the question of showiiig them over and above me in

the seniority list of the'Principals disposing of my representation
should not arise. Answering gricvance against the seniority is 4
statutory duty and the same is to be discharged as o statutory
obligation. |



|

Adding to_the above said grievance of mine the feallqmmgn
points are also not known to me: HOW the below menmmed
1] Primcipals joined on direct recruitment basis

teve

a) George Joseph Joined on 11.07.1990
b, Akhilesh Bihari Bhamd\\ aj  Joined on 12.07.1990

¢) Rakesh Kumar Kausal -~ Jomed on 26.07.1990
1, Tulasingh Dasila | Jomed on 02.11.1990
¢) Dr.Nagendranath Singh Jomed on 15.11.1990
) Dr. NLS. ("%09'\§'zi111i Joined on 20.07.1990

are placed ahead of me in the seniority list even though they joined
allu 01.07.1990 which is the date of my absorption. As on 01.07.1990

¢. my dale of absorption the above said Six(V6) Pr incipals were not |

at all on the rolls of the Samiti in the adre of Principal and they
might not have submitted their joining veport in Navodaya
Vidyalaya Samiti as Principal.

Navodava Vidyalaya Samiti in its absorption rules circulated (o

the Principals has clearly stated in its expldhatory note as follows:
“The crux of the rule is that the senidrity of the person absorbed
permanently in the Samiti will take ¢ffect from the date of his
permanent absorption. There is, however a relaxation for the person

who was already holding the post in the same or equivalent grade in his -

‘parent department before coming over to the deputation post in the
Samuty, hus sentority will take effect from the date of his duputatlon in
the Samuti. Similarly where a person has, subsequent to his coming on
deputaion (o the Sdmiti got regular promotion in the same or
cquivalent post in his parent department his seniority in the post will be

taken from the date of his such regular promotion to the post in his

parent department, or the date of his deputation, whichever is later”.
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My self has joined in the Samiti on deputation as Principal on
e T 19 07,1988
- Lwas promoted 1o.the post of Principal i my parent organization w.e.f
B L ah e - i 21.10.1988.
I was absorbed permanently in the cadre 01" Principal in NVS w.e.l
Co e 01.07.1990.

Leaving all 111e,'ab80rp§ion_gonditioxls,.cﬁ'§g}§§§g_by the Samiti and the clear
explanatory note given by the Navodaya Vidyalaya Samiti in its absorption
rules, it is not knov m how the above Six(06)Principals, who have joined in
Navodaya Vidyalaya Samiti on direct basis and reported as Principals after
01.07.1990 i.e. my date of absorption have been placed before me m the
Sentority List, though they might not submitted their joining report as
principal as on 01.07.1990. D |

2] Mr Mohanlal Sharma and my sell” both of us were absorbed on he same
date 01.07.1990 as per the Sentority List circulated initially whereifi both |
of us stands in the sentority list at serial no. 92 and 93 respectively. It is not -
- known why Mr.Mohanlal Sharma has been given deemed absorption from
01.05.1989 against the original absorption 01.07.1990 and why not the
same deemed absorption was not done in case of mine if at all the deemed
absorption procedures are existing in Navodaya Vidyalaya Samiti
against the date of original absorption. =

3] It seems that a Principal on direct recruitment basis joined in a particular
year is considered as senior with that of aq absorptionist of that particular
year what ever may be the their date of joining ranging from 1* January to .
31" December of that particular year. It happened in the case of all the’
~ direct recruiters of the year 1991, and all the abortionists of 1991 were

placed after the direct recruiters only. o

In contrary to the above procedure all the abortionists nearly 36
members of the year 1989 were placed ahead of the direct recruiters of the
vear 1989 irrespective of their joining in the’ Samiti. That is the placement
ol a Principal absorbed in the year 1989 keeping ahead of the direct
recruitee of the year is not followed in the subsequent vears. For example
cven though my self was absorbed on 01.07.1990 the direct recruitee joined
on the following dates at sLno. noted “against are Kept ahead. It is
categorically stated in my above grievance. |




4] As stated in the above list 16 Principals whose absorption was done on
01 .05.1989,"0,}..9_5'.'1991,01'.07’,199,1,01.08;1‘99‘1 ,01.09.1992 were later given -
i the remarks column 'deemed as absorbed on 01.05.1989° In this contextI -
| feel it -appropriate "to point ‘out, - that*i{hie”undersigned “who 'met’ the -
- Commissioner’in*“the month of Septembe
- with the Commissioner,with-regard-tp the S

2003 had personal discussion
uority of the Principal’s.
. ;;g::;g;;,w‘i‘;} ~,P‘ ,4;‘1._.1:!,9‘ RN V . C o S . I

.....

o e o L. . .:i . . ‘T".'Tﬁi L . . . «‘ a .‘
The Commuissioner. was kind enough :to show the minutes of the first -
Departmental "Promotion’ Committee, wherein only' 36 Principal’s were °

7

absorbed on’ the*date of * 01,05.1989 3
minutes stating that the following 18 Principal’s absorption cannot be done
due to their unsatisfactory services. In the above said 18 list of Principal’s
who werc unable to get absorbed w.e.£01.05.1989 includes all the above
stated 16 and two of the following. The other two are 1)Mohanlal Sharma,
whose original absorption was later done on 01.07. 1990 and 2) Lalji Singh,
whose original absorption was later done on 01.05.1990. It was very clear
that all the 18, whose absorption was’ given in the remarks as 01.05.1989 as

deemed absorbed were not initially absorbed in the first D.P.C. along with -

those 36 Principal’s who were originally absorbed 01.05.1989. But in the
seniority list circulated 21.04.2003 surprisingly it was given in the remarks
column as deemed absorbed on 01.05.1989. In this context 1 am in doubt
that how the 18 Principal’s against whom a remark was passed as
unsatisfactory service in the first D.P.C. werc made as deemed -absorbed
with 01.05.1989 later in the seniority list circulated on 21.04.2003. T am
also in doubt up to which date the LSC"& PC was sent to their parent
orgunizations from the Samiti and the date of consent given by the parent

departments in case of above 18 i.e.Is it the date of original absorption or -
‘the date of deemed absorption and also was. there a berth for those 18

Principals on 01.05.1989 in the absdrptidn category to make them deemed
absorbed w.e.f, 01.05.1989 against their original absorption of the dates
01‘.05.1991,01..07.1991,01.08.1991 and 01.09.1992.

It is surprising to note that the seniofity list dated 21.04.2003 remarks

column only contains the deemed absorption dates in respect of above 18

whereas the earlier seniority. lists circulatéd does not have the remark as

deemed absorbed with 01.05.1989 in-respect’ of above 18. It is also not
. ' . . VLo . o . . .

known how many types of absorptions are existing in the Samiti, Is it one is

original absorption as per the absorption rules circulated mitially and the

ssecond 1x the deemed absorption which ismol at all known to the majority

of the Principals and the procedure not circulated to anybody. T am alsa in

1{

IR . .
1d a"remark was writlen in the



ob‘;erved further, J
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doubt how.'the 18 are. made as deemed absorbed -with the date of -

01.05. 1989>when At'was’ clearly mentloned in' the. first D.P.C. minutes of
absorption,+ that " thelr serv:ees are not, sausfactory and they are 1o be

Ay

R 2
*",”.";." . i f ’
_,. TE,
't.-f 'l‘ 4

The’ deemed absoxptmn mth an antenor date mthout notice to the

»Pnncmal S, pommumty and Keeping' them in dark and just mentioning as

.?Adeemed absorbed w'e.f01,05.1989 a,g'xn}':;t'the 18 Principal’s after a lapse
oof 12 years and oddl certamlv makef .l"o doubt the ' deemed absorption

".

proeedgge 6% BN e B T

5] 1t is le'amt‘ that those who have put on two years of deputation service as
ont 31.12.1989 were only considered for initial absorption w.e.f. 01.05.1989.
The base 1.e. the cut of date 31.12.1989 is also not known how it is taken as
31.12.1989 only. Contrary,to this also Principals joined on deputation basis
on 04.01.1988 and a Principal joined on 01.08.1988 was absorbed w.e.f,
01.05.1989 even though they did not eomplcte two vears of service on
deputation. How | these two cases were considered for absorption w.e.f,
01.05.1989 if at all the.cut of date 31.12. 1989 was followed strictly with a

~ particular rule posmon Is it to benefit some oateoorv of persons or not?

Aﬁer going throuvh ot all the points of doubts I feel that absorption -

proeedures are not clear and absorptions of the Principals was done to the
convenience of some category of people and without attending my
representations made  since 1992 sequentially  disposing  of my

representation dated 07.05.2003 as rejected is totally a one sided

decision . At least now the authorities it lug,her level and competent to clear
oft the above said doubts may take initiation and do justice, hoping that rule
should be a rule for all.and should be equal.

Thanking you,

jours stncerely,
AV
- [V.Venkata R§dy
R Principal.
) JN.V., Nizamabad,
- Andhra Pradesh.



o - ANNEXIRL 0. a7
_ 6 =7 ANNEXURE.. Oy 4

- r;r:y'caMVOTl, CECUNDERABAD ‘ - Phone No:(040)- 276955655433
B al v b odidabaona. iy . FaeHo.:(040)-27095.,67
C i, . . . .
f”&g’s NAVODAYA VIDYALAYA SAMITT
ey [Hyderabad Rregion]
‘t‘,‘.r;ﬂ'f : (/N6 MY TONOMOUS ORGANTSATION UNDER MINISTRYOF HUMAN 1T SO0RCH DI VILLOPMENI,

DEPTT. O SECOHDARY B HIGHEH LDUCATION, GOV.CF IHDIA.)
H.H5.1-1-10/3, Sardar Patsl Road, Secundornbad. €06 092.Andhra Pradesh

F.NO.1-180/NVS (HR)/2005-06/ August 1, 2005

OFFICE ORDER

Consequent upon  his promolion to lhe post of Assislant
Commissioner, Vide NVS Hars.,, Office Order No. 2-1312004-NVS
(Estt-ll),  dated 22.07.2005, Srl V. Venkala Reddy,  Principal, JNV,
Nizamabad has been posted as Assistant Commissioner to RO, Shillong.
s V. Venkata Reddy, Principal, JNV, Nizamabad is herehy directed {o
handover the charge of the Principal including financial powers 1o Smt IR,
Slella Hebzi Da, Vice-Pringipal and gel himsell relieved 50 as o eporl al
RO, Shillong by 08.08.2005, :

le s direcled to report to the Deputy Comnissioner, RO, Shillonng.

7

' /
(A.H RAMACH IANDRA)
DEPUTY COMMISSIONER

To | B
Sri V. Venkala Reddy,
Principal, '
JNV, Nizamabad

Copy to :-

1. Smt. Stella Hebzi Bai, Vice-Principal, JNV, Dist. Nizamabad - wilh a
direction to take over the charge of the vidyalaya from Sri. V.
Venkala Reddy, Princlpal and to Intimate the relleving of the
Principal. She Is hereby authorized to sign the cheques on behall of
the Principal as In-Charge Principal as per the exisling rules of NVS,

2. The Depuly Commissioner(Admn), NVS, .New Delli — w. r. lo his
. order No. 2—13/2004-’NVS(Eslt~H)datedﬁ22.07.2006. ,
3. The Chairman VMC, JNV, Nizamabad — for favour of information:
4. The Accounts Olfficer, NVS, RO, | lyderabad - for tavour of
informalion. o ,
5. P.F of the official.

- \ ‘ ’ ' ' .
A G N ujf'\ < e 3‘{) C :‘\lum QJQ\I . I 3)
8(,_,\, - DEPUTY COMMISSIONER

@erii{i'ea’ to 5e true copy

v o o

.
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NAVODAYA VIDYALAYA SAMITI
REGIONAL OFFICE : NONGRIM BILLS SHILLONG-793003

. (Ministry Of Human Resotrce Dev.

' 'Department OF Education)
Telephone No :0364 : 2521363 | Fax'Mo. - 0364 : 2521362
email ; navsam@sancharnet.in / nvsrashitlong@rediftmail.com

TO WHOMSOEVER IT HAY CONCERN

Certified t@t sz.‘V’Vena{_at Q(gz[c{y is transferred and pést_ecf
to Navodaya Vidyalaya Samiti, Shillong from IHyderabad Region
and has joined in Shillong Region w.e.f. 8/8/05 as Assistant

Commaissioner,

-
-~ -
LT v

WSS

. (W. TARIANG)
- OFFG. DEPUTY COMMISSIONER

@erti’{iec{ to 5e true copy

)f/ _
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snadl nvssd_hydddataone.in ‘ Tcl: 040-27893565 / 3438 ‘t,, !

- " . . Fax:040-27895567 NF o
VS C_% . : . ¢ “ v ’ o y
g N | A7
Bl | NAVODAYA VIDYALAYA SAMITI (H.R) NI

VEELET Atonmmons Crganization upder Ministry of Human Resource & Developmen ===
/ey g (Lept. of Secondury & Higher Education, Goviof Indiyj
Py A :
G 1-1-10/3. Sardar Patel Road, SECUNDERABAD - 500 003
F.Mo.1-152(Grievance )NV S(HRY2003-06/ Date: 31.08.2005
MEMORANDUM
In continuation to the Grievance Redressal Meting dated 10.06.2003, the
status of individual grievances as indicated at the R.Q level has been settled and
vowmunicated o individual JNVs concerued.
However, the status of consolidated gricvances is hereby cnclosed for the
mtarmation of concerned wmctividual which may please be broughrt to the notice e
of e aggrieved person as the case way be, : :

in casc of pending issues, JNVs are directed to keep the issuc under
watch and show in the monthly grievance report till they are settled.

Sd/f xexx
[A-N.RAMACHANDRA|
CEPUTY COMMISSIONER
Encl: As above {0Y pages; :
To
The Principal,
All UNVa uncder Hyderabad Region,

Copy Lo
1. The Joint Commissioner{Ad mn.), NVS, New Delhi.
2. All officers, NVS, RO, Hyderabad.

I DEPUTY COMMISSIONER /

@ertz'{i'ecl to fe true copy

AR
A
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NAVODAYA VIDYALAYA SAIAITI; HYDERABAD REGICH

GRIEVANCE REDRESSAL

SLNAME R CESINATION T T T T TR GRE OF CRIEVAWE AV Gty  STATUS OF ACTION  EYPECTEDDATEOF
o ) : “TAKEN SETTLEMENT =2 -is

: WORE CF SETTLIMENT

i t VR RN

¢ 1
TS WE Sy el Sems_ LT
2 Trasier oenefns for semice at Minizoy '‘Korakat = Seliled e
3OS Secacwen T TvTamuu Transier Bensfits for service at Car-nicsar for G yrs Karamal 1 Sedled e _ ~
4 Dr M Jeershadreiap Princinai TTA beneins tor NE stay _ _Chickmegur  + Setted _
E_MT George. TGTiEnmy Co-ercec mensfer in 872002 Chickmeqiur 1 Setied -
£ __Jotos Grecrge. Lipranan - ITA penems ior stay in Mini cov Mene ____Setled e
L Ymesnen O P Licrasan -1 TA benefirg e “Kas27QCO . . Setted —
2 ¥ Dorotny Shangnia T1A paneins for stay in NE e T______ _Mysore t_ . _setited . .
4 X Msas. PGTi4s) ____'TTA beneits fcr stay n NE ‘Cancut . _sciieg .
10K\ Suresh, Onncipal 'TTA beneiits for stay in NE {Udupr ; serded : : -
11:5h. TV S P Reo Vice Principsl _'Steooing uo of bay Dharwerd ' Unoer examinau By October 2005
1" 2-Ms Sudha N f‘lalk _TG7 Maths -Pav ancmary _tDharward e _
o Pay anomaxy e _.'Dharwarg . e .
) i 3T éngish . Pay Ancmen. o Karwat o
15 P.Laushmineravena, SE7T :Hemovai of pay anamoly ‘Ranga Redgy Setned L
18 L Sucemme VO -Revised couon for pay fixatncn not accepted ‘Aurnoct : Settied
117 :K.Sudhekaran N?;r |(,T Conswervoon of revised opaon ano renxaton of pay E2makuiam | Under exeminanen By Netoder 20046
18iED cac_l:;ul FEY T \_unmoole ion oftovmod ouLon and tafinalion of l:-:v T T Esinekuiam ‘Jnd&—e.;;r;*ir_la;‘i:f’;_:::.av l)c'cn.vo( s 'g.S.
| »‘ev vL (}ogoo -.bw'!::n - u-fonone'vaem of dat increment ‘tdane ) ' seltlod L
I3 -Em .:»;_E:v-non w"» Hiesi aloccmo ue eav anamoly o A ST A-:K'.mpa! | i Sollled '
‘3;:)”f~p_ a7 '\l r- o o . 3f’,':!h'-‘w : Dedtlad !
ki EREINGUP ‘ feltacg b done by HVS
RO, Pune

rins: qlan' 2 8
|Ja

icr_Scaie on ,an‘ai: ion of 12 ',oa

on ta r-vcke Cle‘ ‘Non ._.r-nomcv in eav ('ya"""
fcnemert ofmcrcmom

27 Maubhs TGT .“;la_j;cm. )
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38 Charenothe pET ~--genior seala waf from Sop 5657 = Chieimegiar
M Hucrat Jehanbany PRT Racovary of sloctrical charqoc r‘cgm}ﬁ-;~i;'c-:--.:¢‘c; a :'3}070_(6:!((30!\)_
Rialagy -V, Kalar, Qof31R/JWYDOO&-051886 s 11 Qs '

L %3l 2F3-18- INVY2004.08/1 049 :

31 K Via (aku_r:.;r, paT ,;Ja.‘hc— """"" R’;:E;ﬁ?:f:t:ﬁ“cal chargac’r—;q while in ccgo gt “3\010 -_'—Qb;nf

: -*V, Kalar, Raf 318/.!?\.’\/‘7'/')004.05/888 at Qe « 4 ¢y
Raf 2.F3-18~JhNY/3004-05/)0:9
32 TN Rukivun T x-f’]‘(lf;(’.f; RRNTIOSN - aloctneal

€ roq whilg in tgracq at Liorg furbhany

2004.05m88 & CE 41 L
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— e e e
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'34:0 Praveen Kimar POT Marmnz EL Crodit for tho ponod of 10 dave from 1€ Ce: 1003 14 "Renca Rodd,
! 52 Nae 1094 vrkad at JN\/.W:I:ng:I ac TQT Vizthe

Roaned cunng vinter vacati

NvST.1904 ) have person

‘Fancioals of yNy thrice eari

'Sancaon, put the attendance
——

on for the compilzozn of
ally anoroachagd the '
érandre

Lrect of EL viorkad during vacatian during desisrnen —'Dharu-'ad
—— . TCC — ——— T —
v D crepance in EL credit Krrns

—
7.02 releasc of osy of _
Incornpleto of cersonel |
“elur. Sonchon of !

:Zenscn of E.L 28.06.02 'o GB.0
‘summer vacalion of June 2002,
'file by the Principal, JNV. Chikme

lincremantc for the year 2002 ¢ 0z ! i
H dosoivisiinan PG T/E0g, = Crodt 5 EL a3 sonvics beneft T Ein -
’_uit_ic_.\_po.z CCs R ‘Heior Punishnient uwerded by the Discinlinaw A thont ‘Cumhr
RACANNA "J@.RTLTDE“T?:ETL—?OR QUASHING THE CHARGE SHESS AND Cofic 1
.' RECUEST FOR PROMOTION TO THE POST oF :

'CFFICE SUPERINTENDENT !
{Ref(1) NVS(HR) Offics order Na 1-201NVSHE 72905
‘doted 3.6.2006: e i
H2) NVSHRIO e e orda; No. PFAIDC20MVS 372065, g
b 0273828 Dated 3 4 2003: i
024 o

(3 ‘.‘.‘l‘.ﬁcn_cﬁatomont ofdefence dated 22.6.20C3- !
c (¢} Acpeal for concideration of promotion datag !
Do '€2.3.2008 AnD

’ "EY Azgeai for quaching the charca choat and reccact for i
‘#remzien dated 17.0508 i
M. C Prasanna Kumar UDC of this Vidyalava has '
‘submzad grisvenees under Raf. 4 and 5 for Quaszng
‘the crarge sheet issued on 03.04.2003 and for i
‘eensicenng him' for Dromotion to the post of Office !
1Susenntandent, He has submitteq a written stater<c f :
:defencs daleg 22.65.2003 icr witich reply is yet i og
fecaived. Meanwhilg his juniors have been callez o+ .
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=1 'RANURADHA Principal ‘REVIEW OF PENALTY IMPOSED '‘Bellary ! Under axamination !By O<tober 2605
22 M Prosed. TGT English iPetition to revoke Dies Non [ ukitki i Sattled ;
123 :Sunrtha Kumen TAT(Eng :To drop increment due to long absence ‘Caiicut :_Under examinetion 1By October 2004
44 iTD Mathew, PGT English iMissing cred of Rs.17520F in the GPF Afe No 8852 of Cannur : Seied ;
Lo ‘Mi.T.DMsther: ! ! i _
‘45 KB SHANKAR KURGF. FGT ‘Nan credit of CRF subseriplion of September 1688 in iKotteynm i Under exarnination {By October 2005
ENGLISH :CPF AJe No. 6108 - ‘ - : ) ! - i e
"48 ‘hr. J. Medhuasoodenen. iNon ¢redit of CPF subscription of Geplember 1960 in 5Koﬁ;y—um [ le being setlied 1By Aaril 2006
_PCTiCeramerce; _ICPF AJe No. 6666 ‘ . ! i
47 ML T, Falani Vely, "Non credit of CPF subscription of September 1968 in 'Koltayamn i . le being setlad ‘By April 2008
'PGT{Economicz) !CPF AJe No. 7186 ! ! —_ .
28 TMr. BB Uanirishnan, Ubranan  Non crodit of CPF subseription of Soptambar 1060 iKottayam ! leboingoetled By Apdl 2006
. L !CPF AJe No. 8433 ; ! ;
4018 Vial Ras PQT Rislegy tExamption of langth of carvica for diraet racruitment ac Warangal | Palicy Dacicione iNot undar pandizuy of
! :Principal for exteptional cases ‘ ! RO
5! IAY K Ras §.3 ‘Promoticnal avenuset in Recrutment Ries ‘Warangal ! Policy Decisions  :Nct undar perview of
‘51 'P.Chandrajah, CCS Difficuty in chseharging muttifanous duties "Warangal {_Policy Dacisions _jNot under parview of
:52:BrMVenugopal TGT Talugu :Sanction of PGT Telugu Post ‘Ananthapur 1| Policy Decisions  INot undar peniew of
82 !chnzen Thamaz, ChavAddar-cum-!Change of cadre from Chondar-cum-Swoapnr p ‘Eamakulam | Palicy Decisians  INot undar peview of
‘Sweeper ‘Chowiddar and transfer to JNV Alleppay | i IR.O
54 2. Ecvrrniah TET Telegy iAppeal for convarsion of two TGTs to PGT in Regional |Khammam ! Policy Decisions iNot under perview of
L ‘Language in NVS on par with Social Studies . ] IR0
'£5:D.Papa Rao. TGT. lelgu *Appeal for conversion of two TG s to PGT in Reglonal  Knammam | Policy Decisions {Not under perview of
' :Lenguape In NVS on par with Social Studies ! i ‘RO
£% N Raveenaran, Vice Brincipa introduchon of voiuntary retirement schems and pension 'Kottayam i _Policy Decisions iIvot unoer perview of
£7 :Shankar Xurup, PGT enghsh ‘Antroduction of voiuntary retirement scheme and pension :Konsyam ;__Policy Decisions  (Ivot unaer pemew of
S8 IMr. M.V Varghese, Catenng SundayMeekiy off not geting ;Konayam : Policy Decisions | Not under perview of
“hssistan - Evempt paymem of Licence Fee : i ! R.O
— {Free food may be proviged f i ;
‘Dafine working hours ' ! ! -
59 Mr. yesn A K. Chowwoar-cume «Relaxaton in minmum percentage of marxs for 'Kottayam 1 FPoiicy Decisions | ot under perview of
SWEBDer ‘considering as LDC : ; b i RO
. 1Extending 10% reservation in promotion higher posts ! !
. ~ _ -Request for residantal aliowance and compensatory : :
91 :Mr Ajesn s K. Chowkioarcom. :increasing stiching charges e ‘Kotayam ! Setied i
1Sweeper : . i |
&1 Mr iarayan Prasad Shama JIncreasing stiching charges Kottayam : settlad i
1Lnowrsar-cum-swe eper ‘Request Lo cali for departinental les : ; Under exaniination | By October 2005
‘Raquact far recidarnal allawance and ecmpaneziery - ! : i
"2 SLVIR Presaa. TGT Telugu ‘Promovon opporunnty s PGT(Tal) . Naigonaz | Policy Decisions : Not under pervisw of
62 Rt Rz 23 To cairy forward of leave accumulalion-destaton NVisskhzpatnzn under examinglion By Oelober 2005
3% Hunkhiknsnnun k7 ,‘;GT(Sc:en:e)'F“.e:qf-‘::ﬂg of seniurty foi NE service B Caiicet Y nder examinanon 8. Dglzhar A0TE
S S uganandan ST Engel: Athelding of anncel inciements for 200405 Mzanga setied .

I.; .
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tdiccilinary actian it contamplatad againct him. Hic !
‘recracentation cated 22.03.05 and 17.05-05 are pending i

S E s PATURE OF GREVANCE 2 [oust) | STATUS OF ACTION
z : ‘ \ TAXEN
‘55 Llanies Thomas, UDD IPromotion te tha post of OIS ie donied on the greund that !Kollam vottied

'Migsing entry it the saniority fist of PGTs publiched upto 'Kannu'

'Chitoor

-, [
'31.12.2002 : Unger exarminaton By October 200%
*Deoclaration ef prsbation parod ence 15 yoare ‘Koppa. ! settfed !
.‘Sm:ll family mesrtive (Family allowanza) !Koppd ! Ta bo dana by NVS, |Ry Qctobar 2005
...... ! RQ. Japur !
™ W) D{x__aig._xgxg__atclual_q_&nddy PET: Somomy over i==kaed though have como from Jr.Coliege 'Yrammam ' Sottiad ' o
T MALLLDOA TGT K 7nnzd~ "PAYMENT OF ::ocval pry by Jmpur Rngnow ‘Rattary ' To be done by NVS. IRy Octabar 2005
T4 3mtNetravati G.BRat PET  “Audit ob!ecbon o loss. ofhbmrv books & ot jnv ‘Hasssn 1 Under r examination .a—y'bT:'{SGJ_éOGa—
i ‘chamarajnager request for reimbursement ' ' ! I
% 'Mr. N, Raveendran, Vice Princioal Poqunt_\o sQasider period of Deputation priot to ‘Kottyam i Under examination :By October 2005
! : ion for sromotion. Rolaxation in uppar age for ! b !
' zphing to tha p2ef of Principal ! ' !
73 Mr. K.B. Sankara Kurup, ‘Requestto consider period of Deputation prior to IKottyam : vottied f
{PRT{Englizh) "absorption for promotion. Relaxation in uppar age for f i !
' ‘anolying to the pect of Principal ! ! !
‘Regular sspporzment from 16.1.60. Appotnted w.e.f Kottyam ! rottied !
14 1287 and cartinuad with break upto 16.1.80 l |
‘Corraction in the teniority lict for promotion 'North Caners Indar 0{1'7'1!_'}_5?1{3_" 'B\_l_\:lgy_g_! 200!
‘Claim of TADA for Induction Courco indor axaminatian 'Ry Qctober 2

‘T unaz k-a ar PGT H:-mr[ an Pringial ::':f'-'xtmn and change of placa of po:hng ‘Bandicharry
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v ‘ﬁo I)alc:}@ajuly’%
The Commissioner,

Navodaya Vidyalaya Samiti,

A-28, Kailash Colony,

New Delhi-48.

Subject: V.Venkata Reddy, Asstt. Commissioner, NVS R.O.Shillong . grievance
submitted letter dated 10/6/05.Grievance redressal mecting held at R.O.Hyderabad
chaircd by Honorable Joint Commissioncer, Dr. Rakesh Sharma,  NVS  Hgrs.

communicating a memorandum  from the Deputy - Commissioner. R.O.Hydcrabad
regarding .

Ref:  F.No.I-152(Grievance)/NVS (HR)/2005-06 Dated 3 1/8/2005.
Sir,

With the subject cited above [ submit that on the instructions given by R.O. Hydcrabad I
V.Venkatta Reddy, the then Principal NV Nizamasagar, Nizamabad Dist. OF Andhra Pradesh
(presently working as Assistant Commissioner, NVS R.0). Shitlong) attended the gricvance
redressal meeting held at R.O. Hyderabad on 10/6/2005 headed by Shri Rakesh Sharma | Joint
Commissioner, NVS THgrs. on the day of gricvance mecting, nothing has come out in respect of
my gricvance which I have been submitting since 1991 il the date ¢ which is enclosed herewith
dated 10/6/05). To my surprise a memorandum cited in the reference from the office of the Dy.
Dircctor dated 31/8/2005 is received by me very recently wherein against the serial no. 87 it was
mentioned under the status of action taken as “settled promoted as A.C." which is no way rclated
o my grievance wherein | have asked to take my seniority in the seniority list of Principals in
Navodaya Vidyalaya Samiti since my promotion to the post of Principal in my parcnt department
dated  21/10/88 as the Principal of APREI Society Regd.Hyderabd(my parent organization
Principal post is also an analogous post with that of principal of Navodaya Vidyalaya
Samiti.(Kindly find enclosed a Xerox of Swamys establishment and administration page No.
583,584,585.) '

Instead of sctling my grievance, the Deputy Dircetor, R.O I yderabad had stated as settled
because | have been promoted as Assistant Commissioner in the month of July 2005 in the
normal course. To my surprise | have no where mentioned in my grievance that I did not get the
post of Assistant Commissioner. My grievance as stated since 1991 is to fix my seniority from the
date of my promotion to the post of Principal in my parent organization i.e.21/10/1988 since the
post of principal in APREI Society and the post of Principal in Navod
analogous. As per absorption rules of Navodaya Vidyal
post in parent organization and coming (o Samiti on depu
date of joining in Samiti on deputation /date of acquiring analogous post in parent organization
with that of the post holding on deputation. The grievance of mine was not at all settled instead |
was given wrong information stating that my grievance is settled because of my promotion as
Assistant Commissioner in a normal Course.

Hence I may be given a reply how my grievance was settled and also a copy of it may kindly
he served it 1o me at the earliest.

aya Vidyalaya Samiti arc
aya Samiti a person holding analogous
tation should be given sentority from the

Thanking you,
Yours sincerely, /-
i, b /

Y.V.REDDY
(ASSISTANT COMMISSIONER)
Copy to the Deputy Commissioner
R.O I yderabad with reference o his Mcmorandum Dated 31/8/2005 with a request Lo
send the settlement of my grievance particulars if at all settled.

@erli/iecl to fe frue copy

/?é T~
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ORIGINAL APPLICATION NO. 212 OF 2006
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Acbryacale .
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\

IN THE MATTER OF:

0.A No. 212/06

Sri V.V. Reddy -
P Applicant
-Vs-

Union of India & Ors.

| ...... Respondent. »
-AND- //

IN THE MATTER OF:

A Written Statement filed on behalf
of the Respondents No. 1, 2, 2A & 3.

WRITTEN STATEMENT

I Shri Debananda Hazarika aged about years, presently serving as the
Deputy Commissioner, Novodaya Vidyalaya' Samiti, Regional office, Nongrim Hills,

Shillong, Meghalaya- 783003, do hereby solemnly affirm and state as follows:-

L ‘That I am the Deputy Commissioner, Navodaya Vidyalaya Sémiti, Shillong,

Meghalaya and I have been impleaded as the respondent No.3 in the said
Application and as such, I am fully acquainted and well conversant with the facts
énd'circumstances of the instant case and competent to swear this affidavit. I have
_ been duly authorised to swear this Affidavit onl behalf of the Respondents no. 1, 2

and2A.



That save and except the statements made in the Original Applicant, which have
been specifically admitted herein below, the rest shall be deemed to have been

denied by the answering Respondents.

That, with regard to the statement made in paragraph IV.1, IV.2 and IV.3 of the

Original Applicant, the deponent has no comments to offer.

That, with regard to the statements made in para IV.4 of the Original Applicant,

the deponent states that it is a fact that while the Applicant was rendering his

duties as Qicipitationist in the post of smemﬁted to the post

of Principal in his then Parent Department i.e., APREI Society. However the said
promotion to the post of Principal in his parent Department was only on
temporary basis. Be it further stated herein that the scale of Pay so attached to the

said post Principal in the Parent Department was 1980-80-2780-90-3500/-.

~ However, in comparison the Scale of Pay which was being drawn by the

Applicant in the Navodaya Vidyalaya Samiti in the post of Special officer was

3000-100-3500-125-4500.

Pay Scale in Parent Department | Pay Scale in Samiti at the time of
(APREI) at the time of joining. joining in Samiti as Special officer on

Deputation basts.

1980-80-2780-90-3500 3000-100-3500-125-4500

As such, a bare glance of the said Scales clearly reveals that the Scales
being drawn by the Applicant in his Parent Department was not identical to the
Scale of pay being drawn under the Respondent Samiti as per the provision of F.R
9 (31). Also the DA rates applicable in tﬁe Petitioner parent department in their

scales were lower to that of Principal in NVS. Hence the equivalency for the




purpose of Seniority benefits as per Rules 5 of permanent ‘absorption rules is not

applicable to the Petitioner.

That with regard to the statements made in para IV.S of the Original Application,

the deponent has no comments to offer.

That with regard to the statements made in para IV.6, IV.7, IV.8, IV.9 and IV.10
of the Orginal Applicant, the deponent does not admit anything, which is
contrary to the records of the case. The deponent however states that the said
Seniority list of Principals as on 31.12.1981 was circulated on 15.10.1993 after
detailed consideration of the objections so received from the Appiicant as well as
the other employees of the Samiti and the Seniority position of the Principals in
the Samiti was fixed on the basis of the Permanent Absorption Rules of the Samiti
circulated vide F No. 1-28/89-NVS (Adm.) dated 04.07.1989 wherein it has been

mentioned that —

“ the Seniority of the persons abéorbed permanently in the NVS in the
grade in which he is absorbed, shall be counted with effect from the date of his
absorption in Samiti. In case, however such a person was already holding a post in
the same or equivalent grade on regular basis in his pa?ent department, he will be
entitled to the benefits of such regular service in the grade for fixation of his

seniority. In the latter case the officer will be given seniority from

- the date from which he has been holding the post of deputation, or
- the date from which he has been appointed on regular basis to the same or
equivalent grade in his parent department.

- Which ever is later.”

Further, it is pertinent to note that the direct recruits in a particular year are
to be placed senior to the absorbees in that particular year. About 18 principals

had become eligible for consideration for permanent absorption w.e.f. 01.05.1989
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but were offered absorption during 1990-91. The Respondent No.4 and 5 hefein
(.. Sri S. N. Bhatt and Sri B.C.R. Mohanani) were amongst those 18 Principals
who were although absorbed in 1990-91 but were given the seniority benefits

w.e.f 01.05.1989.

That while denying the statements made in paragraph IV.11.1V.12, IV 13 and IV.
14 of the Original Application, which are contrary to the records of the case, the
deponent reiterates the statements made in paragréph 4 and 6 hereinabove. It is
further stated that the grievance of the Applicant was duly looked into by the
Samiti and his representation dated 07.05.2003 was rejected vide letter under

Memo No.1-22/02 dated 03.11.2003 after considering all aspects of the matter.

That those statements made in paragraph IV.15, IV.16, IV. 17, IV. 18 and IV.19
of the Original Application which are contrary to the records of the case shall be
deemed to have been denied by the deponent. It is further reiterated that the

Seniority lists of Principals which has been circulated in the Samiti from time to

- time have been fixed as per the Rules and Regulations of the Samiti. Further, as

has been stated hereinabove, due thought was given to the representation of the
Applicant along with others and accordingly the same was séttled. It is further
pertinent to note that the Applicant has also been duly granted promotion to the
poé"c of Assistant Commissioner in the Novodaya Vidyalaya Samiti vide Order

dated 22.07.2005.

Tha‘; it is humbly stated that none of the grounds so averred to in the Original
Application are good or legally tenable grounds. The Memorandum issued by
the Regional Oﬂicé, Hyderabad on 31.08.2005 is not an operative Order but is in
fact only a communiqué stating. that the grievances of the individuals that
have been settled as per the -Grievance Redressal Meeting on 31.08.2005 and

therefore the contentions of the Applicant, contrary thereto, cannot hold ground.




It is categorically stated that no discrimination has been meted out to the Applicant and.
‘Respondent authorities have in no way acted illegally or arbitrarily. The deponent states
that there is no merit in the instant Original Application and the same is accordingly

liable to be dismissed. .

VERIFICATION

Commissioner, Novodaya Vidyalaya Samiti, Regional office, Nohgrim Hills, Shillong,

Meghalaya do hereby verify that the statements made in paragraphs

knowledge and * those made in paragraphs

‘ "(/” "WJ)) 6 (/"' ”ﬂ‘j) .................. are true to my knowledge derived from -

records and rest are my humble submission before this Hon’ble Tribunal. 1 have not

suppressed any material fact.

And I sign this verification on this 7mDay of January, 2007.
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Ay BEFORE THE CENTRA AD_!VIIN%STRATIVE TR*UNAL
GUWAHAF! BENCH AT GUWARATI |
Original Application No. 212/2006
IN THE MATTER OF:
O.A. No. 212/2006
V. Venkata Reddy .. Applicant |
. -Vs-
Union of India & Ors  ...Respondents
-A N D-
IN THE MATTER OF:
A Rejoinder on behalf of the Applicant
against the Written Statement filed on
behalf of the Official Respondents i.e.
Respondent Nos. 1,2, 2Aand 3
REJOINDER
I, Sri V. Venkata Reddy, son of Late V. Venkata Reddy, aged about 52
years,

resident of Time of India Building, Rynjah, Shillong, presently serving as

Assistant Commissioner, Navadaya Vidyalaya Samiti (N.V.S.), Regional Office
Nongrim Hills, Shillong, do hereby solemnly affirm and state as follows.

1. That, | am the Applicant in the i

instant case and as such, am fully

conversant with the facts and circumstances of the instant case.

2. That, a copy of the Written Statement filed on behalf of the Respondent
Nos. 1, 2, 2A and 3 in the Original Application, has been duly served

upon me through my Counsel.

| have gone through the same and

understood the contents thereof. The statements and averments made in
the written statement which have not been specifically admitted herein
below shall be deemed to have been denied by the Deponent/Applicant.

3. That, with regard to the statements

made in paragraphs 1, 2 and 3 of the

Written Statement, the Deponent has no comments to offer.

Firen By: Tné AprLieANT

TurouvgH :

Das .

b.K.

=
o
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4. That, while denying the statements made in parég'raph -~ 4 of the Written

Statement, the Deponent states that the criteria for determining the
analogues posts is that the levels of responsibility and duties of the two
posts should be comparable. It is also pertinent to mention in this regard
that though the scales of pay of the two posts, which are being compared,
may not be identical; they should be such as to be an extension and/or a
segment of each other. In this contest Swami's manual of establishment

" and administration clearly specifies that “as far as the posts in the State
- Government Public Undertakings are concerned, it is quite likely that even
. posts with identical designation may not have comparable scales of pay
‘and they may also defer with reference to the extent and stage of merger

of D.A, withpay ............ The selecting authorities may have to be
guided .mor_e’ by the nature of duties performed by the ¢andidates in their

~ parent organization vis-a-vis those in the posts under selection ............."”

As such, it is evident that the stand taken by the authorities to the effect
that the Applicant’s post of Principal in the parent department is not equal
with that of the post of Principal of N.V.S. is incorrect and cannot stand in
the eyes of law. .

A copy of the relevant portion of
| Swami’s Manual in this regard is

annexed herewith and marked as

ANNEXURE -~ R.

. That, with regard to the statements made in paragraph 5 of the Written

Statement, the Applicant has no comments to offer.

6. That, the Applicant denies the contentions raised by the Respondents in

paragraph-6 of the Written Statement and further begs to state thét the

seniority list in the grade of Principal as on 31.12.1991 was circulated on _

20.10.1992. The Applicant being aggrieved with the said seniority list,
submitted various representations to the Respondent authorities for
\c|ar:ifying the Rules with regard to absorption in the Samiti and fixation of

. seniority

The Applicant joined the N.V.S. with effect from 19.07.1988 as
deputationist and the parent organization prombted him to the post of
Principal from the post of PGT with effect from 21.10.1988. So, according
to the rules as stated in paragraph-6 of the Written Statement the
Applicant’'s seniority ought to have been fixed as per the later date, i.e.
21‘10.1‘968. However, the Respondent authorities, in a most malafide

o



manner, have placed the Respondent Nos. 4, 5, 6, 7, 8, 9 and 10 above
the Applicant in the seniority list which was published on 20.10.1992
(Annexure-F). Both the date of absorption of these Respondents in the
Samiti was subsequent to the absorption of the Applicant in the Samiti.
Hence, the averments made in paragraph 6 of the Written Statement are
contrary to the Rules which are being followed in the Samiti and hence,
the same cannot hold sway. Accordingly, the Respondents are liable to
be directed to re-fix his seniority over and above his juniors, particularly
with respect to Respondent Nos. 4 to 10.

. That, with regard to the statements made in paragraph-7 of the Written
Statement, the Deponent/Applicant;. denies the same. Inspite of various
representations dated 30.10.1999, 04.10.2000 the Respondent authorities
did not come forth with any positive response. The Respondents have not
been able to satisfactorily answered the queries of the Applicant with
regard to the “deemed absorption from 01.05.1989”, which was done in
the case of almost 18 (eighteen) Principals. The Deponent categorically
reiterates the statement made in paragraph-4.11 to 4.14 of the Original
Application and further reiterates the statement made in paragraph-6
herein above.

. That, while denying the statements made on paragraph 8 of the Written
Statement, the Deponent states that granting him promotion to the post of
-Assistant Commissioner by the Order dated 22.07.2005 cannot be the
solution to his grievance ‘with regard to his seniority position. The
Authorities are deliberately misleading this Hon'ble Tribunal by stating that
“due thought was given to the representations of the Applicant along with
others and accordingly the same was settled”. Further, the Respondent
authorities have conveniently disregarded to answer the fact that have
been raised by the Applicant with regard to Leave Salary compensation
and Pension Contribution (LSCPC) of the Respondent Nos. 4 and 5 which
was being paid by the borrowing department to their respective parent
department till the year 1991-92. This clearly reveals that their
substantive post was being maintaihed in their respective parent

department.



9. That, with regard to the statements made in paragraph 9 of the Written

10.

Statement, the Applicant categorically denies the same and further states
that the averments, contentions made in the Original Application are
legally tenable. The Application is accordingly liable to be allowed with
specific directions to the Respondent authorities, as prayed for in the

Original Application.

That, the statements made in this paragraph and in paragraphs

1.& .3.'.5,.4,..7:'.(.1’.‘.‘.".‘.‘3)1.?.(.”.‘?T'.’l.‘l.)...are true to my knowledge and those

made in paragraphs..f';..?.(’.’."t’.’.”‘]).’.. 8 (f .‘.‘.'.)'fb‘)..being the matters of
record are true to my information derived therefrom which | believe to be

true and the rests are my humble submission before this Hon'’ble Tribunal.

And I sign this Rejoinder on this the J&%ay of March, 2007

oo

DEPONENT

aAY
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582 SWAMY'S — ESTABLISHMENT AND ADMINISTRATION

_ 3. The Government havc now decided to negate the effects of the
DeP&T, O.M., dated the 3Cth January, 1997 by amending Article 16 (4-A) of
the Constitution right from the date of its inclusion in the Constitution, 1.e.,
17th June, 1995, with a view to allow the Government servants belonging to
SCs/STs to retain the seniority in the case of promotion by virtue of rule of
reservation. In other words, the candidates belonging to general/OBC cate-
gory promoted later will be placed junior to the SC/ST Government servants
promoted earlier even though by virtue of the rule of reservation.

4. Therefore, in pursuance of the aforementioned Constitution (Eighty-
Fifth) Amendment Act, 2001, it has been decided as follows:

(") (a) SC/ST Government servants shall, on their promotion by virtue
of rule of reservation/roster, be entitled to consequential seniority
also; and
(b) the above decision shall be effective from 17th June, 1995,

(if) The instructions contained in DoP&T, O.M. No. 20011/ 1/96-Estt.
(D), dated 30-1-1997 as well as the clarifications contained in
DoP&T, O.M. No. 20011/2/97-Estt. (D), dated 21-3-1997 shall
stand withdrawn with effect from 30-1-1997 itself.

(i) Seniority of Government servants determined in the light of O.M.,

- dated 30-1-1997 shall be revised as if that OM was never issued.

{iv) (a) On the basis of the revised seniority, consequential benefits like
promotion, pay, pension, ctc., should be allowed to the concerned
SC/ST Government servants (but without arrcars by applying prin-
ciple of ‘no work no pay’).

(b) For this purpose, scnior SC/ST Government servants may be
granted promotion with cffcct from the date of promotion of their
immediate junior generallOBC Government servants.

(c) Such promotion of SC/ST Government servant may be ordercd
with the approval of Appointing Authority of the post to which the
Government servant is to be promoted at each level after following
normal procedure of DPC (including consultation with UPSC).

(v) Except seniority, other consequential benefits like promotion, pay,

etc., (including retiral benefits in respect of those who have already 3

retired) allowed to genéral/OBC Government servant by virtue of

implementation of O.M., dated 30-1-1997 and/or in pursuance of ¥
the directions of CAT/Court should be protected as personal to ghe

them.

5. All Ministries/Departments are requested to bring the above decisiony 4
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to the notice of all concerned for guidance and compliance. Necessary action {pEgs

to implement the decisions contained in Para. 4 (/ii) above may be completed 32

within three months from the date of issue of these instructions and necessary
action to implement the decision at Para. (iv) above may be completed within

6 months from the date of issue of these instructions. %

k ctc., dre conc
i mdy not hive comparablc scales o pa
:‘ CICE 10 (€ extent and STage of merger of D.A. with pay. The Tevelsimthe
hr Y an

Y

ANNEXURE_R

A :
SENIORITY 583
—- —Copy.of BG. L, M.H.A.-Dept-of Per. &4 dmn-Reforms Q.
, , . . ~O.M-No--+ -~~~
14017/27/75-Es1t. (D) (Pt.), dated the 7th March, 1984:1—— ° :

13. Criteria for determining analogous posts.—

Recruitment Rulcs for a post prescribe ‘lransfger on geputatio\n&;gi?fs:;::’ a;hae
method of filling up the post, it generally contains an entry_in Column 12
of the standard form of schedule stating inter alia that the t;ansfcr on depu-
tation/transfer shall be made from the officers holding analogous posts uzger
the Central/Stat; Govermnments. This Department has been receiving refer-
Q@TMMiniSUics/D artments asking for the definition of the
%J_ris‘_akagﬁgu_sﬁsts’. It has, Slcrcforc, been considered appropnate to lay

own the following critcria for determining whether the posts in question

could be treated as analogous to each i
other or not in so far as posts un
Central Government are concerned:— P de,r the

(1) Though the scales of pay of the two posts which are bein
pared may not be identical, they shoulg be such as to be angcgtt)crg-
sion of or a segment of each other, e.g., for a post carrying the
pay scale of Rs. 1,200-1,600, persons holding posts in the payascalc
of Rs. 1,100-1,600 will be eligible and for a post in the scale of

Rs. 1,500-2,000, persons working in t i
Rs. 1,500-1,80C:and Rs. l,800-2,0%0. POSIS CaTTying pay scales of

(i) Both the posts should be falling in the same Group of posts

&(&&c\d?ﬂnn the Dcpartment of Personnel and Administrative
S.g‘i]nbl}]sjl OUTITANoN No. 2172/74-Estt. (D), dated the TTIRNovem.
Cr, .

@ity The levels of the responsibility and the duties of the two posts
should 3ls6°5¢ Comparablc. [
—_——_\—'\—__ S—

(iv) (@) Where specific qualifications for transfer on deputation/ trans-
fer have not been prescribed, the qualifications and experience
of the officers to be selected should be comparable to those
prescribed for direct recruits to the post where direct recruit-
ment has also been prescribed as one of the methods of appoint-
ment in the Recruitment Rules.

(6) Where promotion is the method of filling up such posts, only
those persons from other Departments may be broug’ht on
transfer on deputation whose gualifications and experience are
comparable to those prescribed for direct recruitment for the
feeder grade/post from which the promotion has been made.

2. As far as the posts under the State Governments Public Undertakings,
cd, 1t quite Tikely that even posts with idenucal desngnauovns
also di ] -

€ nature of duties, may not also be comparable. "These posts
not also be classified nto

: groups as has been done under (he Central
Goverm_nent. TZEmg these faciors nto considerafion, the selecting authontes
e s -
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-

——s—a . _..may.have.to.be guided. more by the nature of duiies performed. by the candi-

L

o ——

i)

iy

- B A
dates in their parcni Organization vis-a-vis those 1n the posts under selection,

W’“ d_qualificaions and experience required for The post under the Central

vernment - mgSelection for appomimenis by transfer/deputation
ﬁfmﬁmmmm outside the Tenlral Govemument service.
Since details of Recruitment Rules Tor the posts under State Government/
Public Undertakings, etc., may not be available, bio-data sheets, signed by the
officers themselves and certified/countersigned by their employer indicating
their qualifications, experience, assignments held in the past, contributions
made by them in the field of research, publications to their credit and any
other information which the officers might consider relevant for assessing
their suitability for the post in question may be obtained in the pro forma
(enclosed) prescribed vide the Department of Personnel and A.R.’s O.M. No.
39011/8/81-Estt. (B), dated the 18th July, 1981.

3. The Ministries/Departments are requested to keep the above guidelines
in mind in examining the applications from officers holding analogous posts
for making selection by the process of transfer on deputation transfer (includ-
ing short-term contract).

PRO FORMA
. Name
2. Date of birth

3. Date of retirement under Central/State
Govermment Rules

4. Educational qualifications

Whether Educational qualifications
required for the post are satisfied. If any
qualification has been treated as cquivalent
to the one prescribed in the rules, state the
authority for the same

Qualifications Qualifications possessed . -

LA I TPuU Iy
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Countersigned.

Required by the Officer
s
H
Essential: ¢))
2 ;
N (3) q:
Desired: N : 2
@) £
6. Present post held, date from which held : E
and the scale of pay and pay therein. —“%
<X
3
B
=
: P

Q{ SENIORITY sss

Experience in the subject field of sclection. . - - —
Details of Service l ‘
(1) Name of post & Employer

(2) From to :

(3) Scale of pay

(4) Nature of appointment, i.e., whether
ad hoc or regular -

(5) Nature of duties performed
Whether belongs to SC/ST? .
Remarks ’

Signature of the Candidate

(Employer)



